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ORIGINAL APPLICATION No. 31 0F 2

IN THE MATTER OF:

RAKESH SURESHCHANDRA KAPADIYA ...APPLICANT
VERSUS

GUJARAT POLLUTION CONTROL BOARD & ORS. ... RESPONDENTS

AFFIDAVIT OF RESPONDENT No. 1- GUJARAT POLLUTION
CONTROL BOARD

|, PARAGBHAI UPENDRARAY DAVE, Age- Adult, having my office at 338,

Belgium Square, Delhi gate, Surat, Gujarat do hereby solemnly affirm and

state on oath as under:

1. | am presently serving as Regional Officer with the Gujarat Pollution
Control Board, Surat - respondent in the present application. | have
read copy of the application filed by the applicant and the orders
passed by this Hon’ble Tribunal. I am conversant with the facts of the
case having perused the record pertaining to the case available in my

office. | am authorised to swear the present affidavit on behalf of
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Gujarat Pollution Control Board and am otherwise competent to make

the present affidavit.

The applicant has filed the present application seeking the following

reliefs:

«;
l.

iii.

Pass an order ad-interim, ex-parte order of closure
of chemical factory at shed No. C1B-457, GIDC-
Sachin, Pandesara, Tal: Chorasi District Surat,
Gujarat for violation of environmental laws;

Pass an order for setting up an interdisciplinary
committee to investigate the sequence of events
resulting in the major chemical accident, causes of
failure and persons and authorities responsible ,
extent of damagé to life, human and non-human,
public health, and environment - including, water,
soil, air;

Direct the Respondent no. 7/Ambica Industries to
pay the applicant for the loss and damages
amounting to Rs. 54,76,520 (Rupees fifty four lakhs
seventy six thousand five hundred and twenty)
arising from the massive fire accident and applicant
has deposited 1% fee in terms of Rule 12(1) of NGT
Rules, 2011;

Direct the Respondent no. 7/Ambica Industries to
pay environmental compensation /damage for
polluting  the  environment and  causing
environmental damage;

Pass an order and directions to the respondent
authorities to initiate penal action against the
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officials of R-7/Ambica Industries for gross, wilful
negligence resulting the massive fire accident”

This  Hon'ble  Tribunal, by an order dated 17.06.2021, directed
constitution of a joint committee comprising of officials of Central
Pollution Control Board, Gujarat Pollution Control Board, Office of
District Magistrate and Director Industrial Safety and Health to
“ascertain the status of compliance of statutory provisions under the
1999 Rules, the 1996 Rules, HOWM Rules, 2016, EP Act 1986, the PLI
Act, 1991 and the Petroleum Rules, 2002” and “the extent of
consequential damage to the property and the environment, including
damage caused by the residual effects of the pollutants discharged in

the recipient environment”’.

In terms of the‘ aforesaid direction of the Hon’ble Tribunal, a
committee was constituted and its members conducted inspection at
the site and prepaﬂred areport. A copy of report of Joint Committee in
compliance of order dated 17.06.2021 is annexed herewith and marked

as Annexure R-1. *

The Committee has noted that:

- the Consolidated Consent and Authorisation granted by the
Gujarat Pol!'ution Control Board to the 7™ respondent for
operating the industrial unit to manufacture gaur gum
(galactomaﬁnan polysaccharide extracted from guar beans) and
processing 61‘ spent solvents expired on 9.04.2020, and thus the

unit did not possess valid permission on 23.05.2020 - the day of

s

fire incident.
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th
r .
/7" respondent had applied to Petroleum and Explosive Safety

Organisati |
ganisation for license to store Class A chemicals in the factory
Premises. However, no such license had been issued to the 7"
responde”t.ti” 23.05.2020 - the date when fire broke out in the
premises,
th ‘
7" Tespondent had not obtained insurance policy for its

employees as required under provisions of the Public Liability

Insurance Act, 1991,

An order has been passed under provisions of the Factory Act.

1963 prohibiting use of the factory;

A complaint has been filed by Director Industrial Safety and

Health in the Court of Magistrate, Surat for violation of

provisions of the Factory Act, 1963 in as much as the 7"

respondent had stored drum of Isopropyl Alcohol (IPA) and

Ethyl Acetat:e without employing adequate safety measures;

- Direction has been issued by the Gujarat Pollution Control Board
on 30.05.2020 for closure of the industrial unit under provisions
of the Water (Prevention and Control of Pollutiono Act, 1974;

- Permission - has been given by the Gujarat Industrial

Developmeht Corporation for demolition of the shed over the

leased industrial plot.

(GUJARAT).
REG. No. 21326
EXPIRY DATE

15-03-2025 /o2
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6.  The Committee has observed that:




there By 1o been full and  strict compliance of the
M.nnuf.ul.,,,.‘ Storage and Import of Hazardous Chemicals
Huiles, 19K,
there has bheen non-compliance of the Hazardous and Other
Waste (Management, Handling and Transboundary Movement)
Rules, 20106,
there has been complete fallure of mandatory requirement of
obtaining Insurance policy under provisions of the Public
Liability Insurance Act, 1997,
there has been storage of toxic and hazardous chemicals
without obtaining prior approval of Petroleum and Explosive
Safety Organisation,

The unit was thus found by the Committee to be operating without

conforming with the regulatory laws.

On the aspect of environment damage caused due to the incident of
fire, the Committee found that since a reasonably long period of time
has lapsed (16 months) since the date of fire accident, it is not possible
to definitively ascertain the extent of damage caused to the

environment. Nonetheless, the Committee found that the material

examined by its members prima facie suggested causation of air and

water pollution.

| cubmit that the following facts are either admitted or such as cannot

be disputed, being matter of contemporaneous documentary record:

(i) fire took place within the industrial unit on 23.05.2020;

™
R\
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(i) chemicals, some of which were toxic and hazardous and stored

in the factory, got burnt in the fire incident.

(i) 7" respondent did not possess all the mandatory permits and
licenses as on 23.05.2020;

(iv)  fumes emanating from the burning chemicals and the factory,

as also surrdunding factories, got released in the air;
(v)  unburnt or partially burnt chemicals and other solvents stored
on the factory premises got mixed with water and foam used

for dousing the fire, and eventually flowed out of the factory

premises into the drain.

| submit that the material on record permits a judicious conclusion
th
that incident of fire which took place in the factory of the 7

respondent did cause damage to the environment. Now, as stated

| submit that cdmpensation is @ natural sequitur and necessary
consequence to violation of environmental laws. Once it is prima facie
established that a’particular industrial unit has violated environmental

norms, such unit stands liable, both in fact and in law, to paying

compensation.

1. The amount of compensation is ordinarily calculated on the basis of

formula prescribed by the Central Pollution Control Board. However,

AT
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SURAT
(OUJARA"
REG No. 21328.
EXPIRY DATE
16-03-2025

in the present case, as the extent of damage is unascertainable, the
State Pollution Control Board proposes to levy damage as per
guidelines issued by the Pollution Control Board based on the
directions contained in the orders passed by this Hon’ble Tribunal in
Paryavaran Suraksha Samiti & Anr. v. Union of India (Original
Application No. 593 of 2017) and Aryavart Foundation v. M/s Vapi Green
Enviro Limited & Others (Original Application No. 95 of 2018).

pnvironment damage compensation. | submit that the entire exercise
shall be conducted in accordance with law, and shall be completed by

the Board at the earliest.

| submit that the State Pollution Control Board shall also take
necessary action, :including penal action, against the 7" respondent
for operating a unit without a valid permission. Such action, as may
be initiated by the Board, shall be independent of the determination
of environment damage compensation that shall be levied upon the

7" respondent by the Board after following due process of law.

An amount of Rs.54,76,520/- has been paid by the 7" respondent to

the applicant pending the present application. This amount has been

paid towards loss and damages sustained by the applicant due to the
fire caused in the factory of the 7" respondent. However, such

payment settles the personal and private dispute between the parties;

the 7" respondent from its liability in law for

)=

_ Y

it does not absolve
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or causing damage to the environment, and also does not limit orin

any manner inhibit the statutory authority from taking action against

the delinquent industrial unit as may be permissible in law.

| submit that the Board remains committed to performing its statutory

15.

duties and assures that all necessary actions wil be taken by the

Board against the erring industrial unit. | submit that the Board shall
abide by any and all reasonable directions or orders that may be

issued in this behalf by the Hon’ble Tribunal.
0«
— .

DEPONENT

VERIFICATION

Verified at Surat on this 2nd day of November, 2021 that the contents

of
""% of the above affidavit are true and correct, nothing stated therein is

false and nothing material has been concealed therefrom.

DEPONENT

SOLEMNLY AFFIRMED
BEF ME

2
ASHOK D. AHIR
NOTARY
GOVT. OF INDIA
SURAT (GUJARAT)

(GUJARAT}

REG. No. 21326

EXPIRY DATE
15.03-2025 /Y

Serlal No.: ’ZCI? S/
Book No.: Lb
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JOINT COMITTEE REPORT IN THE MATTER OF OA
No. 31/2021 (W2)

Rakesh Sureshchandra Kapadiya
Versus
Gujarat Pollution Control Board & Ors.

IN COMPLIANCE OF ORDER DATED 17.06.2021 OF HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

October 2021
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REPORT OF COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE NGT,
PRINCIPAL BENCH, NEW DELHI IN THE

MATTER OF O.A. NO. 31/2021
WRT FIRE INCIDENT AT AMBICA INDUSTRIES, GIDC SACHIN and DIST: SURAT,

GUJARAT
COMMITTEE MEMBERS
Name Organization Signature
Sh, Aayush Oak (IAS) Collector & District -

Magistrate of Surat, Gujarat

=

Smt. Kavitha BV,
Scientist ‘D’

Central Pollution Control
Board, Regional
Directorate, Vadodara
Gujarat

ozt

Sh. M. D. Dave,
Industrial Safety and Health
Officer

Directorate of
Industrial Safety &

Health, Surat, ¢

Gujarat

.
A
-~

Sh. Parag Dave,
Regional Officer

Gujarat Pollution Control

Board, Surat, Gujarat
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1. Background

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed an order in the
matter of Rakesh Sureshchnadra Kapadiya (hereinafter referred to as “Applicant”) Versus
Gujarat Pollution Control Board & Ors. (OA No. 31 of 2021) on 17.06.2021, regarding fire
incident took place at M/s Ambica Industries (hereinafter referred to as “Unit”) located at
Shed No.: C1B-457, GIDC Sachin, Tal.: Choryasi, District Surat, Gujarat on 23.05.2020 and the
fire spread to the neighboring shed No. 460 of the Appliéant, which was also damaged in the
fire. The said application is about failure of compliance to environmental norms by M/s

Ambica Industries.

Hon’ble NGT issued the following directions in the said order dated 17.06.2021:

“Para 2, Having regard to the averments in the application, we find it necessary to
ascertain the status of comp/iancé of statutory provisions -under the 1989 Rules, the 1996
Rules, HOWM Rules, 2016, EP Act 1986, the PLI Act, 1991 and the Petroleum Rules, 2002 issued
under Petroleum Act, 1934 and the extent of consequential damage to the property and the
environment, including damage caused by the residual effects of the pollutants discharged in

the recipient environment.”

“Para 4, Accordingly, we constitute a joint committee comprising CPCB, State PCB,
District Magistrate of the concerned area and DISH, Gujarat to give a report on the above

aspects within three months by e-mail at judiciol-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF. The State PCB will be
nodal agency for co-ordination and compliance. The joint committee will be at liberty to
interact with the stakeholders and take assistance from any other expert/institution. A copy
of the report may also be furnished to the Project Proponent for its response, ifany, before the
next date.”

A copy of the Hon’ble NGT order dated 17.06.2021 is given at Annexilre-.l. In compliance of
the order, a joint committee comprising of the following members confened meeting and

carried out the inspection on 02.09.2021:
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Sh. Aayush Oak (IAS)
Collector & District Magistrate of Surat, Gujarat

Smt. Kavitha BV, Scientist ‘D’

Central Pollution Control Board, Regional Directorate, Vadodara Gujarat
Sh. M. D. Dave,

Industrial Safety and Health Officer

Directorate of Industrial Safety & Health, Surat, Gujarat
Sh. Parag Dave, Regional Officer

Guijarat Pollution Control Board, Surat, Gujarat

2. Methodology

“The committee convened a meeting on 02/09/2021 amongst the members for information

straring among concerned departments viz District Magistrate, Central Pollution Control

Board (CPCB), Gujargt Poliution Control Board (GPCB) and Directorate of Industrial Safely &

Health (DISH) and decided to adopt the following approach in compliance of the order of the

Hon’ble NGT:

Visit and inspection of the place of fire and adjacent units: The committee carried out

the details inspection of unit, M/s Ambica industries (shed No. 457) where the fire
took place and the adjacent units including the applicant’s unit at Shed No. 460. (M/s
Payal Industries) on 02/09/2021.

Interaction with the applicant, owner of M/s Ambica Industries and various

departments: The applicant and the owner of M/s Ambica Industries were heard
about the fire incident and given an opportunity by the committee to submit their
responses, if any, within 48 hours. The committee interacted with Police Department

and the Sachin GIDC notified Area Authority and collected relevant documents.

Status of compliance by the unit (M/s Ambica Industries) under various statutory

provisions: The committee verified the status of compliance of various statutory

provisioﬁs by the unit (M/s Ambica Industries) with respect to 1989 Rules, the 1996
=

Rules, HOWM Rules, 2016, EP Act, 1986, the PLI Act 1991 and the Petroleum Rules,

2002 issued under Petroleum Act, 1934.

Assessment of consequential damage to the property and the environment: The
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Committee has referred to various reports submitted to Hon’ble NGT in similar cases

for assessment of consequential damage to the property and the environment.

The committee decided to proceed with the above-mentioned approach and to prepare the
report based on the documents made available by the various departments present w.r.t to
this fire incident, data submitted & inputs given by all stakeholder as per the request of the

committee and the committee’s visit to the incident site on 02.09.2021.

3. About the Fire Incident

The fire incident occurred in the premises of the unit M/s Ambica Industries located at shed
No. C1B - 457 GIDC Estate, Sachin, Surat at 5:30 PM on 23/05/2020. There were no casualties
or injury reported during the incident. As per the investigation made by DISH officials, the fire
initially started in the storage area under Isopropyl Alcohol (}PA) and Ethyl Acetate drums
stored in the unit, caused by short circuit spark in the cable. The letter dated 19/12/2021 of
DISH mentioning the cause of fire based on FSLrepert is placed at AnAgxure-2. During the

incident, the plant was not operational.

As informed by the representatives of the unit, the plant was taken under shutdown from
22/03/2020 to 18/05/2020 due to nation-wide lockdown because of COVID-19 pandemic and
there was huge stock of solvent stored in the unit which was procured before lockdown
and plant was non-operational due to lockdown. The unit was opened on 19/05/2021 due to
the relief given by Gujarat Government to start the industrial unit, but the unit was non-
operational due to lack of workers. The fire incident was severe due to the huge quantity of
the solvent storedrin the unit. Fire tenders from Surat Municipal Corporation (SMC), Hojiwala
fire brigade, Oil & Natural Gas Corporation (ONGC), Notified Area Authority etc., reached the
incident place and doused the fire till late night. Further, the fire fumes continued to come
out on the next morning and hence fire-fighting operation was again carried out with the
helpof GIDC fire brigade. The chemicals completely lost due to incident were either burnt out
and emitted into the air, or drained out along with runoff water used for cont-rollag fire.
Reportedly one watchman was present at the time of fire and there were no report of loss of

life or injury to any person.

265



The said fire was spread to the adjoining chemical trading units viz, (1) M/s Parth Dye chem,
Shed No. 458, (2) M/s Krish chem, Shed No. 459, (3) M/s Payal industries, Shed No. 460 and
(4) M/s Suman Chemical Industries, Shed No. 461. Reportedly, the Shed/building, plant
machineries and material/chemicals of M/s Ambica Industries at Shed no. C1B — 457 and the
adjacent units were damaged. The location of the unit where the fire incident took place and

the adjacent units got damaged in the fire is shown in the image below:

(Source: Google Earth)

4. About the Unit (M/s Ambica Industries)

M/s Ambica Industries is located at Shed no. 457, GIDC Estate Sachin, Ta: Chorasi, Dist: Surat.
Unit was reportedly involved in the manufacturing of Gaur Gam and processing of spent
solvents. Unit has obtained the Consolidated Consent and Authorization (CC&A) GPCB vide
Letter No. AWH — 88510 dated 26/09/2017 (Annexure-3) for the manufacturing of the

following items/products:

S. No. Product Quantity
1 Guar Gum 50 MT/Month
2 Distilled/Recovered Solvent | 210 MT/Month

As per XGN Records available with GPCB and application submitted by unit for obtaining
CTE/CC&A, the raw materials allowed to be used, infrastructural facilities and the other

facilities provided in the unit is given in Table-1, Table-2 and Table-3 respectively.
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Table 1: List of Raw Material and Quantity as per XGN Records

Sr. List of Raw Material Quantity
No.
1 Toluene (Impure)
2 Acetone (Impure)
3 IPA (Impure)
4 MDC (Impure)
5 Mix Solvent (Impure)
6 Ethyl Acetate (Impure)
7 EDC (Impure)
8 Acetic Acid (Impure)
9 Formic Acid (Impure) i
10 DMF (Impure) Gl
) E 11 MIBK (;npure) El
‘ 12 MEK (Impure)
| 13 Phenol (Impure) )
14 Butyle Acetate (Impure)

Table 2: List of Utilities, Fuel & Qua ntity as per CC&A

Sr. No.

Utilities |~ Fuel | ~Quantity [Liters/Day]

1

Baby Boiler LDO

400

Table 3: List of Reactor/Vessel as per XGN Records

Sr. No. Infrastructure
1 Storage Tank
2 Reactor

3 Condenser

4 Receiver

operate. The list of permission required to be obtained and the permission actually

4.1 List of Permissions / NOC required and obtained from respective authorities

obtained by the unit is verified and listed out in the following Table 4.

=
- The unit has to obtain the certain permissions from various departments to establish and

267



Table 4: List of permission réquired from different authorities and actually obtained by

the unit

Sr.
No.

Permission Required

Permission Obtained

Remarks

Consent to Establish/Consent
to Operate from Gujarat
Pollution Control Board under
Air Act & Water Act and
Authorization for procurement
of spent solvent under
Environment Protection Act

Yes, vide Letter No. AWH -
88510 issued on 26/09/2017
which is valid wup to
09/04/2020 (Annexure — 3)

The CC&A was not
valid at the time of
fire incident on
23/05/2020. Unit has
applied for renewal of
CC&A on 25/05/2020,
after the fire incident.

Factory License

Yes, Factory license No. 4827
valid up to year 2023 for 20
workers and 100 HP
(Annexure — 4).

Petroleum & Explosive Safety
Organization

Not Obtained

Unit has submitted
the application to
PESO for obtaining
license for storage of
petroleum Class A
chemical However, as
per the
Communication
received from PESO,
no  permission is
granted to the unit.
(Annexure-5)

Public Liability Insurance

Not Obtained

As per Section 4 of the
PLI Act owner of the
unit has to obtain
insurance policies for
their employees.

4.2 Details of adjacent/surrounding units

M/s Ambica Industries is located at shed no. C1B — 457, GIDC Estate Sachin, Ta: Chorasi, Dist:

Surat with the shed size of 800 sq mts. Adjacent to the unit shed No. C1B — 458 & 459 are

located namely M/s Parth Dye Chem & M/s Krish Chem in which trading activity of chemical

was being carried out. Shed No. C1B — 460 is the shed of applicant who has filed this

application. The details of the adjacent shed and plant layout along with sketch is given as

Annexure-6.

268



4.3 Plant production process and details of spent solvent procurement

The spent solvents are distilled in a fractional distillation volume/reactor depending upon
boiling point of the spent solvent followed by condensation in a single or two stages cooling
in primary and secondary condensers. The distillation column is indirectly heated up by the
steam. The steam required for the distillation is supplied by the baby boiler installed in the
unit. Water is used as cooling medium for condensing the recovered spent solvents. The

distillation residue generated should be disposed at GPCB authorized CHWTSDF Site.

As per the CC&A granted by GPCB vide Consent No. AWH — 88510 dated 26/09/2017 unit was
given the condition that unit shall procure the spent solvent only from M/s CTX Life science
located in Sachin GIDC. It was observed by the committee that the CC&A issued to M/s CTX
Life Sciences does not have permission to sell the spent solvent to the unit (M/s Ambica
Industries). Also, unit has not submitted an‘y records of précuring the spent-solvent f;b}n M]s
CTX life Sciences. Hence, GPCB sent a letter to M/s CTX Life Sciences to provide the
details/manifest of the spent- solvent sold to the unif and as per the reply letter {Annexure —
7) received from M/s CTX Life Science vide letter No. 43350 dated 09/09/2021 M/s CTX Life
Science has not sold any spent solvent to M/s Ambica Industries till date. It is also mentioned
in the letter that M/s Ambica Industries has approached them for procuring the spent solvent
and MoU has made between them, but the amendment in the CC&A of—M/s CTX —Life

Sciencesto sell the spent solvent to M/s Ambica Industries is still pending.

5 Causes of incident and action taken

As informed by the representatives of the unit, the plant was taken under shutdown from
22/03/2020 to 18/05/2020 due to nation-wide lockdown because of COVID-19 pandemic and
huge stock of solvent was stored in the unit which was procured before lockdown and was
not processed due to lockdown. The unit was opened on 19/05/2020 due to the relief given
by Gujarat Government to start the industrial unit, but the unit was not operational due to
lack of workers. As per the investigation made by DISH officials, the fire initially started in the
storage area under Isopropyl Alcohol (IPA) and Ethyl Acetate drums stored in the unit, caus;d

by short circuit spark in the cable.
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The fire incident was severe due to the huge quantity of the solvent stored in the unit. Fire
tenders from Surat Municipal Corporation (SMC), Hojiwala fire brigade, Oil & Natural Gas
Corporation (ONGC), Notified Area Authority etc., reached the incident place and doused
the fire till late night. Further, the fire fumes continued to come out on the next morning
once again hence fire-fighting operation was again carried out with the help of GIDC fire

brigade. The action taken by different authorities is given below:

5.1 Action taken by DISH

The officials from DISH visited the site on 24/05/2020 & 26/05/2020, they observed that
unit has obtained factory license and stability certificate on verifying their-records.
Further they observed that as a result of fire incident in the entire factory, the structure
of the building as welt as the MS structure have melted and broken due to heat and its
strength was—affected which makes this whole factory in danger of collapsing at any
movement. If any part of this entire factory is used, the safety and life of the workers may
be in danger. So factory inspector under Clause - 8 of the Factory Act — 1948, has issued
order under section 40(2) of the Factories Act — 1948 to stop manufacturing process in
the factory vide letter No. Sr.No./Jt.Dir./I.5.H./Su.Regi./6622/2020 dated 19/12/2020 and
is given at Annexure — 8 Further DISH has enrolled case against the unit in JMFC court
(Judicial Magistrate of the First Class) and is given as Annexure — 9 with case No. 12/2021,

after obtaining the FSL report.

5.2 Action taken by Local Police

The Police station, Sachin GIDC coordinated with the local authority viz: Sachin GIDC &

SMC for fire- fighting equipment to control the fire. The police further prepared
proceedings (Panchnama) of the damaged caused due to fire in affected shed i.e., shed
no. 457, shed no. 458, shed no. 459, shed no. 460 and Shed No. 461 covering the loss of

ma_chinery, building and various chemicals. The copy of Panchnaman is enclosed at

Annexure-10.

=
Forensic Science Laboratory (FSL) collected the samples of burnt remains, liquid spill on

the ground and the electric wires from the fire incident place in the presence of police

department and the samples were analyzed to identify the cause of fire.
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5.3 Action taken by GPCB

GPCB visited the site during the fire incident on 23/05/2020. During visit it was observed
that the unit and the adjacent units have caught fire. Air quality fér Volatile Organic
Compound (VOC) was measured by a Handy VOC meter by GPCB at various distances
from unit towards north-east direction and thé concentration measured were in the
range of 6.1 ppm and 12.8 ppm. During visit it was gathered that plant was non-
operational. However, due to unsafe handling of stored solvent major fire incident broke
out. On verification of records, it was observed that CC&A of the unit was expired on

09/04/2020 and unit had not applied for renewal of CC&A.

Further an inspection was carried out on 27/05/2020 and it was observed that entire
plant machinery was burnt and only burnt scrap was found at the site. Based on the visit
carried out on 23/05/2020 & 27/05/2020 GPCB issued closer notice to the unit vide letter
No. GPCB/CCA-SRT-1161/1D-31237 dated 30/05/2020 (Annexure — 11). T

5.4 Action taken by Sachin Notified Area Authority (GIDC Sachin)

Sachin Notified Area Authority provided the fire-fighting facility for the control of fire in
the unit and also co-ordinate with other PSU and arranged the fire tenders to control the

fire.

Notified Area Authority gave the permission M/s Ambica Industries for demolition of
shed No C1B - 457 at GIDC Sachin Industrial Estate vide letter No. GIDC/EE/SRT/PB/192
dated 12/03/2021. (Annexure -12).

Joint Committee Visit to the site and observations

The Joint committee members visited the incident site (M/s Ambica Industries) and the
adjacent units on 02-09-2021 to assess the extent of consequential damage to the property
and the environment. The observations of the committee at the time of visit are given

below:
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M/s Ambica Industries. Shed No. 457

The fire incident took place at this Shed on 23-05-2020. Reportedly, the complete
setup of the unit including the shed, reactor, storage tank and the chemicals stored
were burnt in the fire. At the time of committee’s visit the shed was empty except for
some debris of construction material and damaged boundary walls. The baby boiler
along with Air Pollution Control Device (APCD) installed in the unit was also observed
during the visit. At the time of visit it was informed by the unit representative that the
unit has removed most of the remaining of the damaged building after obtaining

required permission from the of GIDC Notified Authority. The photographs of the site

are shown below:

M/s Parth Dye Chem, Shed No. 458

As per the documents submitted by the unit, this shed belonged to the relative of the
owner of M/s Ambica Industries where the fire incident took place. Reportedly the

chemicals like solvent and resin were stored in this shed and were carrying out

10
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trading of chemicals. Open shed with a small room was observed and it was reported
that the shed was completely destroyed. Few old damaged reactors were stored in

this shed. The photographs of the site are shown below:

e M/sKrish Chem, Shed No. 459

As per the documents submitted by the unit, this shed belongs to the relative of the
owner of M/s Ambica Industries where the fire incident took place. Reportedly the
chemicals like solvent and resin were stored in this shed and was carrying out trading
of chemicals. Damaged shed and open area were observed by the vising team at this
shed. Also, it was observed that there were about 50 drums were stored in the open
area & inside the damaged shed. Reportedly the pH buffer was stored in these drums.

The photographs of the site are shown below:
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e M/s Payal Industries, Shed No. 460

This shed belongs to the applicant which also got damaged during the fire. Reportedly
the fire incident happened at M/s Ambica Industries at shed No. 457 spread to this unit
which destroyed the shed and the reactor vessel. As per the details provided by the
applicant in his application this shed was rented out to M/s Payal Industries for carrying
out its industrial activity (manufacturing of antistatic agent, textile oil, conning oil,

texturizing oil) since January 2020.

During the committee’s visit it was observed that the shed was damaged and a damaged
reactor vessel was found on the ground. As informed during the visit the reactor was
installed in the unit since few years, but never operated since its installation. Also, about
25-30 drums were observed in units which were half buried in the ground and
reportedly these drums were filled with textile auxiliary oil. The photographs of

damaged shed,damaged reactor and textile auxiliary oil drums are provided below:

12
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7 Status of Compliance of statutory provisions

In the order issued by the Hon’ble NGT the joint committee has been directed to
ascertain the status of compliance of statutory provisions under various rules w.r.t
the averments in the application. Based on the site visit and the documentary
evidences available, the joint committee verified the status of compliance of statutory

provision as under:

7.1 The Environment (Protection) Act, 1986 & Rules made thereafter

The status of compliance of the industrial unit under various rules under the

Environmental Protection Act, 1986 are as follows:

7.1.1 Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989

As per the CTE and CC&A granted by GPCB, the unit was given permission to procure
the spent solvent from the pharmaceutical industry and has the permission to store
the chemicals mentioned in Table — 1 of this report. Also, unit has submitted the list of
chemicals stored at the time of fire incident, which shows that unit was procuring
chemicals other than spent solvents and was carrying out chemical trading. The
chemicals mentioned in the CTE and CCA and the chemicals procured by the unit were
verified whether they are listed in the Part-1l of Schedule- 1 list of Hazardous and Toxic
Chemicals, MSIHC Rule 1989. The following chemicals stored in the unit (raw materials
and product got permission to be stored as per CTE and the list of chemicals stored
at the time of fire incident as provided by the M/s Ambica Industries) were covered

under Part-Il of Schedule- 1 list of Hazardous and Toxic Chemicals, MSIHC Rule 1989:

Table 5: The list of chemicals handled by the unit and appear in the Part-1l of Schedule
- 1 list of Hazardous and Toxic Chemicals, MSIHC Rule 1989

ColumnNo.1 | — — Column No.2 i
(Sr. No.) (List of Hazardous =
. Chemicals)
02 Acetic Acid
04 Acetone
& 14
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247 i Ethyl Acetate

287 Formic Acid

334 Isopropyl Alcohol (IPA)
388 Methyl Isobutyl Ketone
481 Phenol

591 Sulphuric Acid
628 Toluene

Total nine hazardous chemicals have been handled by the unit which were covered under

the rules [Sec rule 2(e)(i), 4(1)(a), 4(2)(i), 17 and 18] of MSIHC Rule 1989.

As per the documents available with DISH the unit is partially complying with the MSIHC
Rules, 1989 w.r.to identification of major accident hazards, submission of Material Safety

Data Sheet (MSDS)

7.1.2 Hazardous and Other Waste (Management, Handling and Transboundary
Movement) Rules, 2016

Unit had obtained Authorization/CC&A under H & OW Rules, 2016 from GPCB with
AWH — 88510 dated 26/09/2017 valid up to 09/04/2022 for procurement of Spent
Solvent —2568 MT/Year. However, at the time of fire incident unit was not having valid
Authorization/CC&A and had not applied for Renewal of Authorization/CC&A even

after expiry of the same.

Further, as per the CC&A granted by GPCB unit was given the condition to procure the
spent solvent only from M/s CTX Life science located in Sachin GIDC. It was observed
by the committee that the CC&A issued to M/s CTX Life Sciences does not have
permission to sell the spent solvent to the unit (M/s Ambica Industries). Also, unit has

not submitted any records of procuring the spent solvent from M/s CTX life Sciences.

Further on verification of records it was observed that unit was not complying the
condition;mentioned in CC&A/Authorization and was procuring the spent solvent from
other units other than mentioned in CC&A/Authorization. Hence, the unit is non-

compliant to statutory compliances under the said rules.

277



7.2 The Public Liability Insurance Act, 1991

Unit has not obtained necessary permission under PLI Act, 1991. The unit has obtained
factory license No. 4827 which is valid up to 2023 for 20 workers and 100 Horse Power
energy. The unit has employed approximately 20 workers. The owner of the unit has
not obtained insurance policies as per Section 4 of the PLI Act which states that ‘Every
owner shall take out, before he starts handling any hazardous substance, one or more
insurance policies providing for contracts of insurance whereby he is insured against
the liability to give relief under subsection 91) of section 3”. Hence, statutory

compliance under the said rules was not fulfilled.

7.3 Petroleum Rules, 2002 issued under Petroleum Act, 1934

The committee has approached Deputy Chief Controller of Explosives, PESO, Vadodara
to verify whether the unit has obtained any permission under Petroleum Rules, 2002.
As per the replies received through E-mail dated 07/09/2021 & 24769/2021 the unit
has obtained prior approval granted by the office of Joint Chief Controller of Explosive,
Mumbai (Jt.CEE) for construction of premises and the applicant is having to construct
the facilities as per the approve plan and submit application for grant of the license
along with the copy of NOC issued by District Authority. It is also mentioned that
without grant of license the applicant is not entitled to store any petroleum material or

productfor which prior approval of construction is granted.

The unit was storing the petroleum products listed in class A i: e; list of Toxic &
Hazardous Chemicals without obtaining required approval from PESO. Hence,

statutory compliance under the said rule was not fulfilled.

Extent of consequential damage to the property

The fire incident caused damage to the building/shed, machineries and loss of
material/chemicals stored in the sheds No. 457, 458, 459, 460 and Z161.--The
owners/tenants of the damaged sheds have given statement to the police department.
The police department has also carried out panchnama to assess the damage. The

committee has collected the statement of the owners/tenants of affected units/sheds,
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& the copy of the panchnama from the police Department. The collected documents
W even showed the statement by Dakshin Gujarat Vij Co. Ltd. (DVGCL) mentioning about
> the damage to the property of DGVCL.
& 1
@ 8.1 Extent of damage as declared by the affected units to the Police Department
»
e The committee referred to the statement submitted by the owners (Annexure - 13) of
q the affected unit (shed no. 457, 458, 459 & 461) and the tenant of the shed no. 460.
)/
o The details of the same are given below in tabular form.
s/
" Table 6: Statement of Owners of Shed No. 457, 458, 459 & 461 and tenant of Shed No.460
i\»\[)‘
‘ Sr. Name of the unit loss to Chemicals, Damage to the Building & Machinery
A No. | with shed number
& i e F _ Loss of Chemicals Damage to the Damage to
‘ Building the
b S machinery
R 1 | M/s Ambica _ 374.382 MT of ~| Entire building Entire machinery got
Industries, chemicals costing damaged, but cost of, damaged except the
N Shed No. 457 219 Lakhs the damage to baby boiler, but Cost
W building is not of damage is not
mentioned. mentioned
N 2 | M/s Parth Dye Chem, | 30 MT of chemical Buildihg damaged, | Machinery got
G Shed No. 458 costing 13.5 Lakhs but cost of the damaged, but cost
damage to building | of damage is not
G is not mentioned. mentioned.
&L 3 M/s Krish Chem, 150 MT of chemical Building damaged, Machinery got
p Shed No. 459 lost costing 67.5 but cost of the damaged, but cost
A lakhs damage to of damage is not
K building is not mentioned.
mentioned.
N 4 | M/s Payal Industries, | Damage to the shed, machinery and loss of chemicals, costing
& Shed No. 460 36.11 lakhs
(4 R
’&J s i ‘
I - |- 5 | M/sSuman Industries 47.745 MT of Damage to the shed & machinery, costing
e}’
Shed No. 461 chemical costing  [approximately 21.63 lakhs, but nowhere
A 36.93 lakhs exact costing is given only quotation of the
q approximate costing is submitted by the
L .
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unit.

6 | Movable Property Eicher Tempo having registration No. GJ-05-AU-8610 opposite
Outside Shed No. 457, [Khata No. 457 and 459 and Eicher Tempo having registration No. GJ-
458 & 459 05-BZ-905 were entirely damaged and incurred loss of approx.
Rs.10,00,000/-.

It is worth mentioning here that the applicant, Owner of Shed No. 460 in his
application to the Hon’ble NGT has claimed the loss of Rs. 54,76,520 (Rupees Fifty
four lakh seventy six thousand five hundred twenty only) under three heads namely
cost of building reconstruction, cost of reactor vessel repairing‘and loss of rental
income from the shed for a period of 8 months from June 2020 till January 2021. The
copy of the letter mentioning the financial loss of property and some equipment is
place at Annexure — 14. As per the details provided by the applicant in his application
— the shed No. 460 was rented out to M/s Payal Industries for carrying out its industrial
activity (manufacturing of antistatic agent, textile ail, conning oil, texturizing oil)

sihceJanuary 2020.

8.2 Extent of damage as declared by Dakshin Gujarat Vij Co. Ltd. (DGVCL) to the
Police Department

As per the letter of DGVCL vide letter No. SCN/IND/TECH/BILL/ESTT/No. 1969 dated
25/05/2020 submitted to Police Inspector, Sachin GIDC, it is mentioned that the 100
KVA capacity power transformer of Dakshin Gujarat Vij Co. Ltd., installed outside the
shed No. 457, also caught fire during this incident and the electric wires of the
nearby power line, service cables and the power meters of Shed No. 458, 459 and
460also got burnt. It is also mentioned that DGVCL has suffered an estimated cost of

Rs. 34500/-. The copy of DGVCL letter is provided at Annexure-15.

8.3 Extent of damage as assessed during the Panchnama carried out by Police
Department

The committee referred to the statement in the crime sheet details (Panchnama) of

the Police Department dated 29/05/2020 (Annexure-10). The shed-wise details of the
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damage caused due to for incident as mentioned in the panchnama is given below in

tabular form.

Table 7: Statement in Crime Sheet Details (Panchnama)

Sr. Name of the units with loss to Chemicals, Damage to the Building &
No. shed number Machinery
Loss of Damage to the Damage to
Chemicals Building the
machinery
1 | M/s Ambica Industries, Chemical worth | Entire building |Machinery worth Rs.
Shed No. 457 Rs. 150 Lakhs worth Rs. 40 |40 Lakhs was
lakhs damaged
2 | M/s Parth Dye Chem, Chemical worth | Building worth |Machinery damage
Shed No. 458 Rs. 13.5 Lakhs Rs. 10 lakhs is reported.
However, damage
- - ~|cost is not
|mentioned
3 | M/s Krish Chem,. Chemical worth |Building worth [Machinery damage
Shed No. 459 Rs. 67.5 Lakhs Rs. 10 iakhs is reported.
However, damage
cost is not
mentioned.
4 | M/s Payal Industries, Shed |Chemical worth |Building worth |Machinery damage
No. 460 Rs. 30 Lakhs Rs. 10 lakhs is reported.
However, damage
cost is not
mentioned.
5 | Shed No. 461 (Nothing is Overall cost of damage to the building,
included in the statement) machineries and loss of chemicals is Rs. 45
lakhs
6 | Movable Property Outside |Eicher Four Wheeler Tempo on the road in front of

Shed No. 457, 459, 460

khata No. 457 observed into a completely burnt
condition. Registration Number of the said tempo from
back and front read as GJ-05-AU-8610 and its Chassis
No. is MATA57054B7£22148 and Engine No. is

497TC92EYY826804. There is a loss of approx.

Rs.4,00,000/- to the Eicher tempo.
There is an Eicher Four Wheeler Tempo observed in
entirely burnt condition outside betweef khata no.459
and 460. A closer look at Tampo's front and back

19 =
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Rs.6,00,000/- to the said tempo.

registration numbers, it was read as GJ-05-BZ-0905 and
Chassis No. is MAT544056J7E108010801 and Engine No.
is 597TC41ARY815761. There is a loss of approx.

8.4 Committee’s view on the extent of consequential damage to the property

Committee discussed the claim of property damage (Chemicals, Machineries and the
Building) as per the statement submitted by the units to the police department,
statement submitted by DGVCL to the police department and property damage

assessed through Panchnama by the police department.

It was observed by the committee that the owner of the unit (M/s Ambica Industries)
and his brother has given multiple statement and the details of loss occurred to the
property, in which the quantity of the chemical lost as been changed. Also, the
statement given by the owner of M/s Ambica Industries (shed No. 457), M/s Parth
Dye chem (Shed No. 458) and M/s Krish Chem (Shed No. 458) to the Police
Department, FSL and GPCB (as per the request of Joint Committee) are not matching.
Also, the statement given by the Tenant of Shed No. 460 and the owner of Shed No.

460 w.r.t to the.damage of_the property is also not matching.

Also, there is discrepancy in the cost of damage assessed by the police department
{(panchnama) and the statement given by the affected units. At the times of joint
committee visit to the site on 02/09/2021, mostly all the rubble and residues of the
fire incident was cleared, except at M/s Payal_ Industries at shed No. 460. The
observation of the committee during the site visit along with the photographs is
available at Section - 6 of this report. Hence, the committee opined that the
assessment of damage to the property is not possible as the fire incident occurred
about 16 months ago and the observation made duriné the joint visit may not be the

representative assessment of the actual property damage occurred at the time of fire

incident. N

=
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Extent of consequential damage caused to the environment, including damage

Caused by residual effects of the pollutants discharged in recipient environment

During the joint committee meeting on 02-09-2021 it was discussed and decided to
referthe various reports submitted to Hon’ble NGT in similar cases for assessment of
consequential damage to the environment i.e, air, water and soil. The reports
submitted to NGT in the matter of OA 22 of 2020 (Aryavart Foundation Versus
Yashashvi Rasayan Pvt. Ltd. & Ars) and in the matter of OA NO. 60 of 2021 (Fire at UPL

plant) were referred to assess the damage the environment as mentioned below:

9.1 Assessment of consequential damage to Air

The unit located at Shed No. 457 was manufacturing the Guar Gum and was carrying
out distillation of spent solvent procured from the pharma industry and mixture of
solvents containing acetone, toluene and benzene. Next to the unit there are two
sheds/sheds bearing shed No. 458 and 459 belonged to M/s Parth Dye chem and
M/s Krish Chem respectively and‘ reportedly these two units were storing chemicals
and engaged in trading of chemicals. During the fire incident on 23-05-2021 the
chemicals stored in all three sheds caught fire and completely burnt. Also, the
committee requested the owners of M/s Payal Industries (Shed No. 460) and M/s
Suman Industries (Shed No. 461) to provide the details of the chemical stock which
was lost due to fire incident. The owner of M/s Payal Industries has informed that
the details of the chemicals is not available with them as the shed was given on rent
and the tenant who was running M/s Payal Industries is not reachable (Annexure -
16). M/s Suman Chemical Industries (Shed No. 461) is involved in the manufacturing
of adhesives and chemical auxiliaries and has provided the details of the chemical
stock which was lost due to fire incident. The details of quantity of the chemical lost
during the incident on 23-05-2020 reported by M/s Ambica Industries (Shed No.
457), M/s Parth Dye Chem (Shed No. 458) and M/s Krish Chem (Shed No. 459) and
M/s Suman Chemical Industries (Shed No 461) to the Police Department (dated
27/05/2020 and 27/07/2020), Forensic Science Laboratory (dated 31}05/2020) and

GPCB (as per the request of Joint Committee) is given in the table below:
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Table 8: Stock of Chemicals submitted to different department at the time of fire

incident
Sr. Name of the units with Total quantity of chemicals stored in the unit
No. shed number submitted to various department (in ‘MT)
Police FSL GPCB*
Department
1 | M/s Ambica Industries 374 225 256.20
ShedNo.457
2 | M/s Parth Dye Chem 30 47 29.23
ShedNo0.458
3 | M/sKrish Chem 150 190 79.78
ShedNo.459
4 | M/s Payal Industries 34 - -
Shed No. 460 he!
5 | M/s Suman Chemical 47.745_ - 47.745
Industries
Shed No. 461 —

*As per the request of thejoint committee

It may be inferred from the above table that there is discrepancy in the quantity of

the chemicals stored in the units at the time of the incident as provided by M/s

Ambica Industries (Shed No. 457), M/s Parth Dye Chem (Shed No. 458) and M/s Krish

Chem (Shed No. 459). Hence, the committee has decided to consider the maximum

quantity of the chemicals stored from the details submitted to three departments for

calculating the environmental damage.

The list of chemicals and their quantities lost during the incident, as submitted by the

affected units to the joint committee and which has been considered for calculation

of extent of damage to the environment is given in the table below:

Table 9: Chemical stored in different sheds with chemical formula and CAS No.

Unit Name with Chemical CAS NO. ualit
Chemical Stored- L “ Y
shed No. Formula Lost, kg
AO 180 AC (Mainl
(Malnly |y o0p 64-18-6 72459.68
L compound formic Acid) =
Ambica  Industries,
‘ Epoexy Resin C21H25CIO5 90598-46-2 43155.00
shed No. 457
M F Resin - B (C4H8N60O)n 9003-08-1 39548.00
Ethyl Acetate C4HB802 = 141-78-6 9817.00

22
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Unit Name with ) Chemical CAS NO. Quality
Chemical Stored
shed No. Formula Lost, kg
ASX-60 Mainl
(Mainly |- 102 64-19-7 19873.00
compound Acetic Acid)
Caustic* NaOH 1310-73-2 30689.080
Sulphuric Acid H2S04 7664-93-9 19.460
VALOUROSN-70(Mainly
mixture of FormicAcid & | C2H402 Not Provided 40634.680
Acetic Acid)#
Iso Propyl Alcohol (IPA) | C3H80 Not Provided 117804.00
e e L ) 64-18-6 10348.00
compound formic Acid)
M/s Parth Dye Chem, | Epoxy Resin C21H25CIO5 90598-46-2 7212.00
shed No. 457 M F Resin - B (CAH8N6O)n 9003-08-1 7212.00
Ethyl Acetate C4H802 141-78-6 4459.28
Iso Propyl Alcohol (IPA) | C3H80 Not Provided 17770.00
- - AO 180 AC (Mainl
(Mainly | o, 64-18-6 39676.00
compound formic Acid)
. Epoxy Resin C21H25CIO5 90598-46-2 7400.00
M/s Krish Chem, shed
NG. 458 M F Resin - B (CAH8N60)n 9003-08-1 7400.00
' Ethyl Acetate C4H802 141-78-6 20545.00
Toulene C7H8 108-88-3 4760.00
Iso Propyl Alcohol (IPA) | C3H80 Not Provided 110220.00

M/s Payal Chemical
Industries

Not provided the details of the chemicals to the committee as the tenant who
was running the unit at the time of fire incident is not reachable to the owner

Shed No. 460 (applicant)
2 EHA (R) C11H2002 103-11-7 43
4269 (R)* (C502H8)n Not Available 150
Acrylic Acid (R) C3H402 79-10-7 ., 400
BA Binder (F)* BaN6 18810-58-7 600
Binder 4000 (F)* (C7H1202)n 7775-14-6 500
Binder 9400 (F)* (C10H7N50)n 7775-14-6 650
Binder FC (F)* (C8H8)n 7775-14-6 700
Butyl (R) C7H1202 123-86-4 366
h Dori Binder (F)* (C11H2002)n 7775-14-6 600
M/s Suman Chemical
Idistilas ECO-40 (R)* C15H240 25155-30-0 100
Shed No. 461 Ethyl (R) C5H802 141-78-6 325
Fevicol (F)* (C4H602)n 9003-20-7 1850
5 e Premium | c4H602)n Not Available 150
= Packing (F)*
Fixer (F)* C3H6NG6 82115-62-6 300
Formaldehyde (F) CH20 50-00-0 230
Glycerine (R) C3H803 56-81-5 230
LM 100 (F)* (C3H402)n Not available 1600
- MEG (R)* C2H602 107-21-1 50
MMA (R) L C5H802 80-62-6 200
23 -
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Unit Name with ) Chemical CAS NO. Quality
Chemical Stored
shed No. Formula Lost, kg

OP TEN (R)* C16H2602 Not available 25
OT Paste (R)* C20H37NAO07S 577-11-7 130
Plastic Bag(P) (C2H4)n 9002-88-4 546
Polyvinyl Alcohol (R) (C5H802)n 9002—89-5 45
Polyvinyl Alcohol (R) (C5H202)n 9002—89-5 60
PVA Emulsion MBX (F)* | (C4H40)x 9002-89-5 4945
i emulsion | 11a0)x 9002-89-5 1540
(Plastic)(F)*
PVA Emulsion FT (F)* (C4H40)x 9002-89-5 11180
RAN-500 (R)* (C3H402)n 125141-87-4 796
RANK 301 (R)* C16H2505SNa 12627-38-2 100
RANK X405 (R)* C18H2805 92046-34-9 100
Styrene (R) C8H8 100-42-5 380
TEA (R) C6H15NO3 102-71-6 50
Vinyl Acetate (R) C4H602 - 108-05-4 18611 e
ZIDEX (R) * (C3H402)n 125141-87-4 193

Note: * Noncombustible/nonflammable and hence not considered for calculation of pollutant released
to the atmosphere. <
# Committee opined to consider the chemical as Acetic Acid for calculation, as no proper details

provided by the unit.

Further it was observed 'by the committee that the copy of the analysis report
submitted by FSL to the Police Department states that the sample No. 13 collected
from the incident site after the fire has presence of Iso Propyl Alcohol (IPA). However,
list of chemicals provided by all three units (M/s Ambica Industries, M/s Parth Dye
Chem & M/s Krish Chem) does not have Iso Propyl Alcohol (IPA) mentioned in it.
Hence, the committee opined that the gaps in amount of chemical quantity observed
in the above table should be considered as IPA for calculation of environmental

damage.

The committee has referred to the methodology adopted for calculation of total
qguantum of chemicals converted using stoichiometry to various components
(pollutant) of all the chemicals which were reportedly lost (as calcglat;d by the
committee constituted by Hon’ble NGT in the matter of OA No. 60/2021, of M/s UPL
Ltd., Unit-5, GIDC Jhagadia, Dahej. Here in this case due-to lack of evidence, the
emission of VOCs due to chemical/solvent carried away with the fire-fighting water

was not considered. For evaluating damage for air components complete combustion

of all the chemicals which are flammable and combustible is considered.
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Combustion of chemicals may have led to generation and release of various
gaseouspollutants such as sulphur dioxide (SO.), hydrogen chloride (HCI), oxides of
nitrogen (NOx), carbon di-oxide (CO;) etc., from the chemicals lost during the fire
incident in the unit. The moles of chemical compounds were considered to calculate

the mass of gaseous emissions as shown in Table below:

= 25
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From the above calculation it is found that the fire incident at M/s Ambica
Industries on 23-05-2020 may have released 1073.75 MT of CO2, 95.74 MT of
NOX, 0.01 MT of SO2 and 5.37 MT of HCl into the atmosphere due to burning

of the chemicals and solvents stored in the shed which caught fire.
9.2 Assessment of consequential damage to Water & Soil

On account of fire, fire tenders from GIDC Sachin Notified Area Authority, Surat
Municipal Corporation and fire tenders owned by nearby industries reached the
site to do use off the fire. The fire-fighting water contained foam used for fire-
fighting and the unburnt chemicals which flowed into GIDC drain from the
premises. There is no information available whether this fire-fighting water
_reached any natyral water bodies or accumulated on the open land. Also, the
characteristics of the fire-fighting water discharged to the GIDC drains was not

available as there were no water sampling and soil sampling was carried out

during/immediate after the fire incidence.

During the committee visit to the site on 02-09-2021, the committee requested
the Sachin Notified Area Authority to provide the details of fire tenders used to
douse the fire-along with the quantity of water and foam used. Accordingly, the
Sachin Notified Area Authority has collected the details from all the agencies

whose fire tenders were used to do use the fire. The details are provided in the

Table below:
Table 11: List of fire tenders used for fire-fighting
Sr. No. Water Foam Agency provided fire-fighting tenders
(KL) (KL)
1 462 10:5 Notified Area Authority, Bardoli Nagarpalika, Navsari
Nagarpalika, M/s Colourtex Industries Pvt Ltd (Unit —
1), M/s Reliance Industries Limited, Hojiwala
Industrial Estate & Surat Municipal Corporation
2 -5 6.3 Oil & Natural Gas Corporation
3 32 o= Adani Port & Logistic
Total 499 16.8
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Hence, total 499 KL of fresh water and 16.8 KL of foam was used to control the
fire and a total of 515.8 KL of wastewater was generated and this untreated
wastewater was disposed into GIDC drains. It is informed that the GIDC drain
leads to natural Khadi. Extent of reach of wastewater was not ascertained at the
time incident. Fate of contamination of soil inside the premises and nearby area
due to the incident and runoff of fire-fighting water cannot be ruled out.
However, no evidences of soil contamination were reported in the incident

report of various authorities.

9.3 Damage caused by residual effects of the pollutants discharged in recipient
environment

The residual effect of the pollutants was not carried out by the committee-due to
the following reasons:

o Samples of air, water and soil were not cdllected during the fire ihcident,
except for the air quality for Volatile Organic Compound (VOC) was
measured by a Handy VOC meter by GPCB at various distances from unit
towards north-east direction and the concentration measured were in the
range of 6.1 ppm and 12.8 ppm.

o The GIDC notified area has not provided CCTV installation which can
provide the evidences of the incidence.

o The fire incident took place on 23.05.2020, which is almost 16 months
before the committee’s visit to the site, which has even covered two

mMonsoon seasons.

The committee verified with various Authorities whether any complaint has been
registered with respect to environmental issues by any person or industries and
it is gathered that there are no complaints registered in this regard with any of

the authorities.
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10 Concluding remarks

Hon’ble NGT has issued an order dated 17/06/2021 with respect to the
application no. 31 of 2021, and constituted a joint committee to submit on the
report on the status of compliance of statutory provisions by M/s Ambica
Industries and the extent of the consequential damages caused to the property
and the environment due to the fire incident happened at M/s Ambica Industries.
Fire incident occurred on 23/05/2020 at 5:30 PM at M/s Ambica industries and
the fire spread to the adjacent sheds i.e., Shed No. 458, Shed No. 459, Shed NO.
460 and Shed no. 461 as per the records provided by Police Department. There

were no reports of loss of life or injury to any person due to the fire incident.

The joint committee visited the unit on£2/09/2021. During visit, the committee
interacted with -the owners of M/s Ambica Industries & M/s Payal Industries
(applicant) and collected required records from the owners of the shed damaged
due to this fire incident. Referring the reports of DISH, Police Department, GPCB,
Sachin Notified Area Authority and action taken by these authorities, information
collected by the committee and observations during the site visit, the following

conclusions were drawn by the committee:

i) As per the FSL report the fire caused due to short circuit in cable in
solvent/chemical storage area of M/s Ambica Industries. At the time of the
fire incident the unit was non-operational due to shortage of works owing to
the national lockdown due to Covid-19 situation. Reportedly there was huge
stock of chemicals/solvents in the unit which was procured before lockdown
and hence the intensity of fire was huge and the fire spread to the
neighboring units at shed 458 and 459 who were in the business of chemical
trading and also had huge storage of chemicals. The fire further spread to
Shed no 460 and shed r;o 461 which were in thé same line damaging the

building, machineries and chemicals.

ii) The unit (M/s Ambica Industries) at the time of fire incident unit was not

having valid Authorization/CC&A and had not applied for Renewal of

& 30
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i)

v)

vi)

Authorization/CC&A_even after expiry of the same. The unit was not
complying the condition mentioned in CC&A/Authorization and was
procuring the spent solvent from other units other than mentioned in
CC&A/Authorization. Hence, the unit is non-compliant to statutory

compliances under Hazardous and Other Waste (Management, Handling and

Transboundary Movement) Rules, 2016.

The unit (M/s Ambica Industries) was partially complying with the MSIHC
Rules, 1989 with respect to identification of major accident hazards,

submission of Material Safety Data Sheet (MSDS).

The unit (M/s Ambica Industries) has not obtained insurance policies as per
Section 4 of ihe PLI Act which states that “Every owner shall take out, before
he starts handling any hazardous substance, one or more insurance policies
providing for contracts of insurance whereby he is insured against the iiabiiity
to give relief under subsection 91) of section 3”. Hence, statutory compliance

under the said rules was not fulfilled by the unit.

The unit (M/s Ambica Industries) was storing the petroleum products listed
in class A i.e., list of Toxic & Hazardous Chemicals with obtaining required
approval from PESO. Hence, statutory compliance under Petroleum Rules,

2002 issued under Petroleum Act, 1934 was not fulfilled.

Committee assessed the claim of property damage (Chemicals, Machineries
and the Building) as per the statement submitted by the M/s Ambica
industries and the adjacent affected units to the police department,
s\tatement submitted by DGVCL to the police department and property
damage assess through Panchnama by the police department. It was
observed by the committee that there is discrepancy in the cost of damage
assessed by the police department (pachnama) and the statement given by

the affected units. At the time of joint committee visit to the site on

02/09/2021, mostly all the rubble and residues of the fire incident was
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cleared, except at M/s Payal Industries at shed No0.460. Since, the fire incident
occurred about 16 months ago, the observations made during the joint visit
may not be the representative assessment of the actual property damage occurred
at the time of fire incident and hence, the committee could not ascertain the
assessment of damage to the property. However, the observation of the committee
during the site visit along with the photographs is provided at Section-6 of this

report.

vii) The committee has calculated the extent of the environmental damage by

way of calculation of pollutant released in to environment due to this fire
incident considering the air, water and soil component. The chemical lost
during the fire incident in all affected units was converted in terms of
pollutants like Carbon-di-oxide, Suphur-di-oxide, Oxides of Nitrogen, HCl etc.,
based on the documents collected from the police department and_t_he

details submitted by the units to the joint committee. The quantity of the fire-

_ fighting water and foam was collected to quantify the amount of water

resource used to and the quantity of wastewater generated. The fire incident
at M/s Ambica Industries may have released 1073.75 MT of CO, 95.74 MT of
NOy, 0.01 MT of SO;, 5.37 MT of HCl into the atmosphere. Tofal 515.8 KL of
wastewater generated during the firefighting has flown into the GIDC drains
without providing any treatment. Fate of contamination of soil inside the
premises and nearby area due to the incident and runoff of fire-fighting water
cannot be ruled out. However, no evidence of soil contamination was

reported in the incident report of various authorities.

viii)The residual effect of the pollutants could not be evaluated by the

committee as there was no baseline data of actual concentration of
pollutants discharged to the environment is available. However, the
committee verified with various Authorities whether any complaint has been
registered with respect to environmental issues by any person or industries
and it is gathered that there are no Acoméplaint§ registered in this regard with

any of the authorities.
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O Item No. 03 {Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 31/2021 (WZ)

Rakesh Sureshchandra Kapadiya Applicant -
Versus
Gujarat Pollution Control Board & Ors. Respondent(s)

Date of hearing: 17.06.202!

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HONZBLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Shiipa Chohan, Advocate
ORDER
1 Grievance—in this application is against failure of the statutory

ation of environmental

authorities to take remedial action for vio
norms by Ambika Industries. GIDC Sachin. Pandesara. Tal: Choraasi,
bxsr.nct. Surat-394221. Gujarat. The said industrial unit s runnng a
chemical factory manufacturing Guar Gum Aand recveling/re-
possessing of dissolved and recovered Solvents from Pharma
Industries and storage of Toluene, Acetone, IPA {isopropyi Alcehol),
Acetic Acid, MDC {Methviene Chloride). A fire ook place 1y the said
factory on 23.05.2020 at 5:40 pm on account of fajlure to comply with
Ihj_- safety norms under.the Chemical Accidents {(Emevgency Planning,
Pre-parednf;—ss and Responsé} Rules 1996 (“the 1996 Rules), the

= & ~ - ¢ o 2 B -
Q = Manufacture, Srorage and Import of Hazardous Chemical Rules, 1989




{(“the 1989 Rules”), the Hazardous and Other Wastes (Management,
Handling and Transboundary Movement) Rules, 2016 (HoWM Rules,
2016), the Environment {Protection) Act, 1986 (“EP Act, 1986}, the
public Liability Insurance Act, 1991 (“the PLI Act, 19917 and the
Petroleum Rules, 2002 issued under Peiroleum Act, 1934 (“tne Act of
19347). In the said fire, stocks were burnt requiring spraying lof
3,12,000 litres of water for more than 24 hours. The fire water
contained harmful chemicals which flowed in the GIDC drain and
surrounding areas causing pollution by release of CO {carbon
moroxide), COa2, COCla (Cobalt chloride), HCl, Acid smoke &fumes.
Fire spread to the neighbouring Shed No. 460 of the applicant totally
burning and destroying the entire shed and reactor vessel on the
premises causing damages/loss of Rs 54, 76,520/-. The G PCR did not

take any steps for recovery of compensation.

2. Apart from violation of statutory rules, the applicant has aisc
alleged violation of specific and general conditions of the
Consoiidated  Consent Authorization No. AWH88510 dated
596.09.2017. Violation is also aileged of the CPCB Circular dated
08/05/2020 regarding strict safety precautions to be taken before
resuming operation of units and advisory issued on 07/05;2020 by
the GPCB to (1) Regional Officers/ Unit Heads for respective

Regional Offices of GPCB and (21 The Director ot Industriail. Safety &
Health (DISH). The appiicant made a complaint on which the

inspectionr was conducted on 0. | 2020 but no acton was raken.

3. Having regard to the averments in the application, we find it

necessary 1o ascertan the status of compliance of starutory

»
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provisions under the 1989 Rules, the 1996 Rules, HoWM Rules,
2016, EP Act, 1986, the PLI Act, 1991 and the Petroleum Rules,
2002 issued under Petroleum Act, 1934 and the extent of
consequential damage to the property and the environment,
including damage caused bv the residual effects of the pollutants

discharged in the recipient environment.

4. Accordingly, we constitute a joint Committee comprising
CPCB, State PCB, District Magistrate of the concerned area and

DISH, Gujarat to give a report on the above aspects within three

v.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF. _

months by e-mail at mdicial-ng

The State PCB will he nodal agency for coordination and
compliance. The joint Committee willi be at liberty fo interact with
the stakeholders and take assistance from  any  other
expert/institution. A copy of the report may also be furnished to the

Project Proponent for its response. if any, before the next date.

List for further consideration on 29.10.2021.

A copy of this order be forwarded to CPCI3, State PCB. District

Magistrate of concerned area and Director Industrial Safety and

Health, Gujarat by e-mail for compliance

Adarsh Kumae Goel, CF

~; = G

= M. Sathyanaraye

35

- Sudhir Agarwai, JM
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R.P.A.D.

To,

From: Joint Director,

Office of Industrial Safety and Health,
Surat Region, Surat

“B” Block, 6" Floor, Jilla Seva Sadan,Surat

Ph. No. 0261 — 2653502
FAX No. 0261 — 2653501

Sr.No./Jt.Dir./1.S.H./Su.Regi./6622/2020 Date: 19 December 2020

The Possessor

Ambica Industries
Shed No. C1B-457, Sachin
GIDC,Sachin, Surat

1. Today on 18/12/2020, the undersigned Mr. M.A. Menant and Ms. S. H. Patel,

Industrial Safety and Health Officer, Surat visited to investigate the fire incident that
took place on 23/05/2020.This visit was preceded by the visit of Mr. M. D. Tarpara,
Deputy Director, Industrial Safety and Health, Surat on 26/05/2020 and by the

undersigned with Mr. M. D. Tarpara and Mr. P.H. Patel, Deputy Director, Industrial

'Safety and Health, Surat, Mr. U. ). Raval, Assistant Director Industrial Safety and

Health Surat, Mr. M. A. Menant, Industrial Safety and Health Officer, Surat on
24/05/2020.

The factory license no. 4827 is observed renewed up to the year 2023 for 20 workers
and 100 Horse Power.

On verifying the record of this office, revised map regarding building construction
and machinery of the factory is found approved vide map no. 8757 dated
21/08/2019. In connection with the same, stability certificate is obtained from th;
competent person Mr. Jignesh Bakariwala on 29/08/2019-wh{ch is found by verifying

the records of the office.

4. The manufacturing process of purifying of solvent is carried out in the factory.
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5. The fire broke out in the storage area under the IPA and Ethyl Acetate drums caused

by short circuit spark in the cable at around 5.45 pm on 23/05/2020 and this slowly
spread throughout the factory and the said fire was spread in the adjoining chemical
trading factories like (1) Parth Dye chem, Shed No0.458, (2) Krish Chem, Shed
No.459,

(3) Payal Industries, Shed No0.460. All the plant, machineries and material of Ambica
Industries at Shed No. C1B-457, Sachin GIDC, Sachin, Surat were burnt and the
adjoining (1) Parth Dye chem, Shed No0.458, (2) Krish Chem, Shed No0.459, (3) Payal
Industries, Shed No.460 were also burnt. Thus this incident of fire took place. The
following facts have come to light after looking at the written statement and FSL
report.

Thé fire brbke— out'in the storage ar-ea under ;h.e IPA and Ethyl Acetate .d rums caused
by short circuit spark in the cable at around 5.45 pm on 23/05/2020 and this slowly
spread throughout the factory. Thus IPA and Ethyi Acetate drums are being stored in
the storage area of the factory. IPA and Ethyl Acetate are inflammable. If there is a
spark in it, there is a possibility of fire in IPA and ethyl acetate. Thus the storage area
of the factory contained ethyl acetate and IPA, due to loose electric wire attached to
the said storage area short circuit took place. As ;)er Para-1 of Section 3 of Schedule
119 of Rule-102 of Factory Act 1963, an electrical appliance or connection that
produces sparks or otherwise has a source of fire, where there is a risk of fire and
explosion does not have to be arranged or used in the manufacturing process space.
But drums of IPA and Ethyl Acetate drums are being stored in the storage area of the
factory. Due to inflammable properties of IPA and Ethyl Acetate as per MSDS, there

is a risk of fire. The possessor of the factory has violated Para-1 of Section 3 of

Schedule 19 of Rule-102 of Factory Act 1963 by storing drums of IPA and Ethyl

Acetate in the storage area where there is a risk of fire and intentionally keeping the

wiring loose which can cause short circuit.

6. The order made under the clause 40(2) of Factory Act 1948 must be complied before

resuming the factory on 26/05/2020.
Mr. Mukeshbhai Sonani was present during the said visit. According to him, Nitinbhai

P. Sonani is the possessor of the factory.
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8. If you have any explanation regarding the violation of law mentioned in the aforesaid
remark no.5, please submit it in two copies along with the evidence to our office in
writing and report the compliances of the other remarks and inform us by recording

the same remarks in the Visit Book from No.31.

Place: Surat

Date:

M.D. Dave
Factory Inspector &
Industrial Safety and Health Officer

Surat
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

NN Sector-10-A. Gandhinagar 382 010

Nt BN N ! g

\‘i‘hdu Phone : (079) 23222425
\ | /4 (079) 23232152
GPCB Fax . (079) 23234156

| Website | www.gpcb.gov.in
] In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-2} of the Air (Prevention and Control of Pollution)-1981 and
Authorization under rule 3(c) & S(5) of the Hazardous Waste (Management and Handling & Trans
boundary Movement) Rules'2008 framed under the Environmental (Protection) Act-1986. This Board is
empowered to Grant CC&A.

And whereas Board has received consolidated consem application letter no. 116808 dated
111041_2017 for the Consolidated Consent and Authorization (CC & A) of this Board under the
provisions / rules of the aforesaid Acts. Consents & Authorization arc hercby granted as under:

CONSENTS AND AUTHORISATION: _ N
(Under the provisions /rules of the aforesaid environmental acts)

To,
M/s. Afabica Industries

Plef No:- 457, GIDC,
chin-394230,

Tal:- Chorasi, Dist:- Surat.

| Consent Order No. AWH-88510 Date of issue: 26/09/2017.

2. The consents shall be valid upto 09/04/2020 for the usc of outlet for the discharge of treated
effluent and emission due to operation of industrial plant for manufacturing of the following

items/ products:
5 ; ; i‘\} SN Lo = l
r.No. Pmi}gyf Quantity
1 Guar Gam Q) 30 M1 Month 5
2 Distilled/Res6vered Solvent 210 MT/Month J
\

Subiject to specific condition: \"‘;\r
N

1. Industry shall manag@glid Wastes generated from industrial activities as per Solid
Waste Managemen wles-2016 (solid waste as defined in Rule-3(46)).

2. As per Provision ule 18 of Solid Waste Management Rules-2016 you are directed to
make an arra Zat in Utilitics o replace at least five peveent (5%) of your solid fuel
requirement {refused derived fuel’.

3. Industrys btain NOC from CGWA as per order of Ton. National Green Tribunal for
the withdsawal of ground water.

4. Unit shadpmaintain zero discharge of wastewater. ~

5. Unit distillate the Solvent Received from M/s. C'TX Life Science located at Sachin.
U%shali pot receive Spent Solvents for distillation from other units without prior =

mission.
6,} it shall obtain membership o
K
&

os?

{ GPCB approved CHWIF Site to Incinerate Residue.

-

>

Clean Gujarat Green Gujarat
1SO-9001-2008 & 1.59164001 . 200+=Cenfied Organisation
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Unit shall submit report regarding the stock of Solvenf tv the Board as per Haz. Waste

Rales.

8. ISJ:;: t;hnll provide necessary facilities according to the Rules of Haz. Waste Storage &

9. Tbi: unit shall procure tb_e spent solvents as per the SOP i.c. only to procure the spent
solvent from the Pharma industry (not from pesticide) and mixture of solvents containing
Acetone, Toluene and Benzene.

10. The Spent Solvents shall not be transferred from drums to distillation column. The Spent
Sotvents shall only be transferred 10 distillation column from raw material storage tank by
solvents transfer pump.

11. The uni't shall explore the possibilities of co-processing of distillation residue.

12. The unit shall install online analyzer for VOC within stipulated time.

13. The storage can be permitted for 7 days of the total capacity.

3. CONDITIONS UNDER THE WATER ACT:

3.1. Source of Water:- Borewell.

3.2. The quantity of the fresh water consumption for industrial purpose shall not exceed 5.5 KL/Day.

33. The quantity of the fresh water consumption for domestic purpose shall not exceed 0.55 KL/Day.

3.4. There shall be no generation of the industrial cfluent from the munufacturing process and other
ancillary industrial operations.

3.5. The quantity of domestic waste water shal mot exceed 0.5 KL/Day.

4. CONDITIONS UNDER THE AIR A(T:

4.1. The following shali be used as a fue’ Baby Borker

Sr.No. Fuel
LLO

‘ Quaui{t} ‘

s e

crid

42 The applic;n?. shall install & operate comprehe wive adequate air potlution control system i

order 10 achieve prescribed nom:s

43, The flue gas emnission through stach z.taz;hcd i
¢

fsaby Boiler shall conform to the following

standards o
~ Y
P R P e e —— -
"Stack  Stack attached Stack Clair Pollution | Paramcters | Permissible
No. (10 ! height . im,. Control System } | Limit
: C Meter I L : 4
: bt o e £ i aArtirisiate NE H i
} Bzby Beotier d i S | Panticuiate Matier 150 mg/NM !l
' St -S5O 1GG ppm i
N ' NG 50 ppm
_,4#,,_%%_.,,__‘ m AL MO
22 Thergshal 7 f\.\;':«:-‘:s; emission rom the o anuiatiunng progess as wellas amy other ancillary
Fa
process. 4 ‘ G T .
£ The zoncentPmor of the ioliowing parametsrs in the ambien: air within the premises of the
— -  ipdusm zs{* 2 distance of | Gmeters rom e source) other thus the srack/vent) shall not exceed
- s
the omowanglevels. = _ il
o PARAMETERS PERMISSIBLE {1MIT
d ENE (G “ucrogran M
s . S tomen
~

41 .
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4. The applicant shall provide portholes |

47. The industry shall take adequate m

6. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND

TRANSBOUNDARY) RULES, 2016 Form-2 {See rule 6 (2)]

Form for grant of authorization for occupier or operator handling Hazurdous waste

6.1 Authorization order No:- AWH-88510 date of Issue: 26/09/2017.

6.2 Mis. Ambica Industries is hereby granted an authorization to operate facility for following
hazardous wastes on the premises situated at Plot No:- 457, GIDC. Sachin-394230, Tal:-
Chorasi. Dist:- Surat.

Sr. No. | Waste Quantity Schedule-l/ | Facility S . =
MT/Year Category
1 Distillation 4 353 Collection, Storage,
Residue MT/Month Transportation and
disposal at GPCB
authorized TSDF Site,
2 Used Oil 0.005 5.) Collection, storage,
MT/Year transportation and disposal
by selling to Registered re-
| reliners. y
3 Discarded 1200 233 Coltection, storage
Containers/ MT/Year ¢ transportation and disposal
¢ Barrels/Liners o authorized
| decontaminator

6.3 The authorization shall be valid up to 09/04/2020.

6.4 The authorization is subject to the concigigns stated below and such other conditions as may be
specified in the rules from time to mmg, er the Environmeni (Protection) Act-1986.

6.5 The authorization is granted to opef@a facility for collection. storage within factory premises
transportation and ultimate dispo3al f Hazardous wastes as per condition no.6.2 to the industry
having valid CCA of this Board\/

7. TERMS AND CONDITIONS QfMUTHORISATION

1. The applicant shal! eomply-;j'\h the provisions of the Environment (Protection) Act-1986 and the
rules made there under.

2. The authorization or(é;sxrenewa! shal? be produced for inspection at the request of an officer
authorized by the Gyiaeat Pollution Control Board,

3. The persons authénzed shall not rent. iend. sell. and transfer or otherwise transport the hazardous
wastes withou aining prior permission of the Gujarat Poliution Control Board.

4. Any unauthgised change in personnel, equipment or working conditions as mentioned in the
authon'zatiog order by the persons awliorized shall constitute a beach of this authorization.

5. The pg authorized shall implement Emergency Response Procedure (ERPJ for which this
authofBiltion is being granted considering all site specitic possible scenarios such as spillages,
lw@cs, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
infprval of time;

&£
5

e

50, T Mg ]
NOx _80 Microgram/m3

D adder, platform etc at chimney(s) for monitoring the air

emissions and the same shall be open for inspection to/and for use of Board’s staff. The

dml S!m; ¥(s) Y attached to various sources of emission shall be designed by numbers such as S-
» 94, etc. and these shall be painted/displayed to facilitate identification.

2 easures for control of noise levels from its own sources within
premises so as t0 maintain ambient air quality standards in respect of noise to less than
75dB(A) during day time and70 dB (A) during night time. Daytime is reckoned in between 6a.m
and10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.
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6. The person authorized shall comply with the provisions outlined in the Central Poliution Control
Board guidelines on *“Implementing Liabilities for Environmental Damages due 10 Handling and
Disposal of Hazardous Wastcs and Penalty™

7. Itis the duty of the authorized person to take prior permission of the Gujarat Pollution Contrc!
Board to close down the facility.

8. An application for the renewal of an authorization shall be made as laid down in rules 6(2) under
Hazardous Waste and Other Waste Rules, 2016.

9. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

10. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

11. The hazardous and other wastes which gets generated during recycling or reuse or recovery or
pre-processing or utilization of imported hazardous or other wastes shall be treated and disposed
of as per specific conditions of authorization.

12. The importer or exporter shall bear the cost of im port or export and mitigation of damages if any.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. The waste generator shall be totally responsible for (i.e. collection, storage, transportation and
ultimate disposal) the wastes generated. - e )

15. Records of waste generation, its management and annual return shall be submitted to Gujarat
Pollution Control Board in Form-4 by 30" day of fTe of every year for the preceding period

. April to March. S &

16. In case of any accident, details of the same shall be submitted on Form-i1 to Gujarat Pollution
Control Board.

17. As per “Public Liability Insurance Act-91” company shall get Insurance Policy, it applicable.

18. Empty drums and containers of toxic and hazard material shall be treated as per guideline
published for “Management & Handling of discarded containers™. Records of the same shall be
maintained and forwarded to Gujarat Pollution Control Board regularly.

19. In case of transport of hazardous wastes 1o a facility for (e treatment, storage and disposal)
existing in a State other than the State where hazardous wastes are generated, t
obtain ‘No Objection Certificate’ from the State Pollution Control Board or
concerned State of Union Territory Administration where the facility exists.

20. Unit shall take all concrete measures to show tungible results in waste gencration, reduction,
avoidance, reuse and recycle. ,»‘\C(?Q};se.{;zkcz‘a i this regard shall be submitted witlun three months
and also along with Form-4. , -

21. Industry shall have to display [AC)relevant intormation with regards to hazardous waste as
indicated in the Hon. Supreme Colit’s Order in W P No.657 07 1995 dated 14" October, 2003.

22. Industry shalf have to display oh-line data outside e main factory gate with resard to quantity
and nature of hazardous, #hpmicals being handled in the plant. including wastewater and air
emissions and solid hazardous wastes generated within the facton premises.

he occupier shall
Committee of the

8. GENERAL CONDITJ()%)_,‘: -

8.1.Any change i sonnel, equipment or working conditions as mentioned i the consents
form/order sheyld immediately be intimated to this Board.

8.2. Applicant Hed also comply with the general conditions given is annexure 1.

8.3. Whenevgl Mue 1o accident or other snforescen act or eor sieh emissions occur or is
appreher‘: to occur in excess of standards laid down such infommation shall be forthwith
repgrged to Board, concerned Police Station, Office of Directonite of Health Service, Department
of B¥plosives, Inspectorate of Factories and local pudy

8.4.3g case of failure of poliution contrc! equipments, the production process connected 1o it shall be

.(} opped. Remedial actions/measures shall be inplememed immcdiaiely o bring entire situation
J&r normal.
) -
)

S
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8.5. The .En_wronmental Management Unit/Cell shall be sciup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory authorities.
The Envx}'onmemal Management Cell/Unit shall directly report to the Chief Executive of the
organization and shall work as a focal point for internalizing environmental issues. These
cells/units also coordinate the exercise of environmental audit and preparation of environmental
statements.

8.6.The Environmental audit shall be carried out yearly and the environmental statements pertaining
to the previous year shall be submitting to this State Board latest by 30th September every year.

8.7.The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Board deems, fit in accordance with Section 27 of the Act.

8.8.In case of change of ownership/management the name and address of the new owners/
partners/directors/proprietor should immediately be intimated to the Board.

8.9.Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme order in w.p no 657 of 19953 duted 14™ October 2003,

9. SPECIFIC CONDITIONS:-

¢ 9.1.The authorized actual user of hazardous and other wastes shall maintain records of hazardous and
other wastes purchased in a passbook issued by the State Pollution Control Board along with the
“authorization. )

9.2. Handling over of the hazardous and other wastes 10 the muthorized actual user shall be only after

making the entry in the passbook of the actual user.

9.3.In case of renewal of authorization, a seif-certitied compliance report in respect of effluent,

emission standards and the conditions speciiied i the authorizaton for hazardous and other
wastes shall be submitted to SPCB. ’

9.4. The occupier of the facility shall comply Standaird opernting procedure/guidelines published by

MOEF&CC or CPCB or GPCB from time 10 time.

9.5. Unit shall comply provisions of E-Waste Management Rules-2016.

9.6. The disposal of Hazardous Waste shall be carried out as per the waste Management hierarchy.

— 9.7.The occupiers of facilities shall not swre the huzardous and other wastes for a period nol
exceeding ninety days. Prior permissior of the Board shall be obtained for tension of the
storage period.

9.8. The occupier shall maintam the records of generanon. saic. storage. tranmspoat. recycling, co
processing and disposal of hazardous wagte and miake availubic during the inspection.
9.9.The transportation of the hazardous ;\9,& shisil be carried out in GPS mwounted dedicated

vehicles. QO
{1/ For and on behalf of
AN Gujarat Pollution Control Board
't.s:\f /\\
T - / i VI/
o’ (X M. Tabhba)
o Senior Environmental Engineer
NO: GPCB/CCA-SRT-11¢§AD-3123% Date:-
Issued to: A
M/s. Ambice Industrie{
Plot No:- 457, GIDG |
Sachin-394230, -,
Tal:- Chorasi, Qisti- Surat.
44 -
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Registration No. 938/24297/2008 License No. 4827
FIN. $19004827C D.A. 02-Oct-2008

License is hereby granted to
Mr. NITINBHAI P.SONANI +1 PARTNER
For the premises known as
AMBICA INDUSTRIES
situated at
P.NO.CIB-457 G..D.C.SACHIN
Ta.: Chorasi Dist.: Surat it
for use asa factory within the limits specified in the plan approved by the
'Joint Director Industrial Safety and Health, Surat Region
vide No. 8939 Date 24-Oct-2008 subject to provisions of the

Factories Act, 1948 and the Rules made thereunder.

The license is issued for:

Maximum Number of workers to be employed on any day during the Year :™20**
Maximum installed power in B.H.P. on any day during the year :**100**

The license is valid up to 31st December 2023,

Fees paid Rs. 10,040.00
Fees due Rs. 6,825.00
Excess Rs. 3,215.00
Place : Surat

Digitalty signed by TAR

Date : 11~Jan-2019 DHAMSHIBHAI
Date: 2019.01.11

Reason: Approval

Location: Surat -

Wé\ ‘ Députy Director

Industrial Safety and Health

\\\6\ Surat

45
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HIE F&ER
Government of India
aforsar 3R g A
Ministry of Commerce & Industry
R Ut Rrewes o wrew (4w
Petroleum & Explosives Safety Crganisation (PESO)
-1 3R -2 R, e, St wratorar o, . AR

ad Hak (srgr.)- 400614

A1 & A2 wing, 5th Floor, C.G.0. complex, CBD Belapur, Navi Mumbai {M.S.),
Mumbai - 400614

E-mail : jtccemumbai@explosives.gov.in
Phone/Fax No : 022 - 27575946,27573881

LG ARG FEAT IPrior Approval Number : AIPIWCIGJ/16/539 =1 /Dated : 04/09/2017
(P407795) '

Jar F
To

/Sub :

ey
/Sir(s),

M/s. Ambika Industries, —
Plot No. 457 & 458, Road No. 82, G 1D C Sachin,

- Surat City,

District: SURAT
State: Gujarat — =
PIN: 394230

Plot No, 457 & 458, Road No. 82,, Palsana To Hazira Road(NH 53), G.1.D.C SACHIN, , Taluka: Surat City,
District: SURAT, State: Gujarat, PIN: 394230 3 uraifaa Sifras a9 A sizRor Az & HeTAle & graeu # |

Proposed Petroleum Class A Storage Shed at Plot No, 457 & 458, Road No. 82,, Palsana To Hazira Road(NH
53), G.L.D.C SACHIN, , Taluka: Surat City, District: SURAT, State: Guijarat, PIN: 394230

FIA 39GFT A 19 a3 HEr N R 24108/2017 F7 w23t wgor &7 |
Please refer to your letter No. N dated 24/08/2017 on the subject.

Fegafea R SiTr & aun velis smrEer A v i Rfted i st s

The Drawing(s) nos. A I/PET.SHED/001 dated 30/07/2017, A /PET.SHED/001 dated 16/08/2017 , showing the
above Storage Shed is/are approved. A copy (of each) of the same is returned herewith duly endorsed.

HTIH FLETS & 3 FATET H AR FY |

The following documents which are necessary in connection with the grant of a licence in Form XVI of the
Petroleum Rules, 2002 for the above Storage Godown may please be submitted tc this office for further action in
the matter.

1. S IX(Fe ) A Rl 13 g3 v gremeiia Hdee |
An Applicatioin in Form4X (saclosed) duly filled in and’signed.
2 v o &1 3RS HATCT o F 1000/ (1 @Y - Tew 10 a8 &%) 71 3% e | &% 3 B o
= : 3
- Ifgd d/03Yes dF & FH ITERF Jt. Chief Controller of Explosives & 9a1 # Navi Mumbai(M.S.) # 2g
2l
A Bank Draft for Rs. 1000/- (per year - maximum upto 10 years) being the requisite licence fee. The bank draft

should be drawn on any Nationalised Bank in the favour of Jt. Chief Controller of Explosives Payable at
Navi Mumbai(M.S.).
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=1 ks - . R TR IR Nl Y W TS el 4 B . B NGRS SRR R R T

ST 8 2 Y (2R g) A R g A RN 3f 95 I &5 P, 3 GEATERE ST
faftraa ranefa, sieifea cam £1 e Rz ar #ed (CAD) iz 3 e s

Four copies of the approved plans.
¥ WIS AR AT IO HETH SUfF ST 3% gEART & w0 afve sl dgiferas g 2002 & HaAd

A 130 3R 126 3 Iavas MR e (dar) F 39 3k 2ve SETaE)

Original copy of ' No Objection Certificate' from the District Authority together with site plan duly endorsed by
him with his office seal thereon.

¥ FIATET A QAT TR W AR 9 & A il canfFa @ o6 g6
SDECimen signature(s) of the person(s) authorised to sign the correspondence intended for this
organisationwith a copy to Dy. Chief Controller of Explosives, Vadodara.

N.CH.HR. 519(§) RieAiss 05/06/2000 ZART HRe TR, Ao vt e A FTe 2@y A 3w
2000 & aiodee, rde aur wata (srfirergor, Ry, sizror 3T sfertarge & 3qatr $1 QFumw) HagealratT
T AT 9T FL|

Please follow the requirement/provision of * Solvent, Raffinate and Slop ( Acquisition, Sale, Storage & Prevention
of use in Automobiles)" Order 2000 notified by Government of India, Ministry of Petroleum and Natural Gas vide
G.S.R. 519(E) dated 05/06/2000.

Fuar sifasa & wfy varart # 36 FHET F ST GEAT AIPIWCIGJ/M6/539 (P407795) FTHEH & |
Please quote this office file No. AIP/WC/GJ/16/539 {P407795) in all your future correspondences.

_ T &f, T srepsesiserata s aifte il & smaeas sepnfarsrdaa wea & @ a1 9w an yea i @
& A8 2

This approval/permission, however, does not absolve from obtaining necessary permission/clearance from other
authorities or under other statutes as applicable.

HFEXY /Yours faithfully,

(g o)
(VINOD KUMAR))
FYFa ey Rvwes o
Jt. Chief Controller of Explosives

adh Hak (7w1.)/Mumbai

(it SR S 3maes 1 feufa, oew aun e faawor & fav gl dawrse | hitp:/ipeso.gov.in 3T)

(For more information regarding status,fees and other details please visit our website: hitp://peso.gov.in)

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made
available for the information of concerned applicant/licensee only. For documentary purposes, only the original
documents 1ssued under the seal and signature of the respective offices of Petroleum & Explosives Safety
Orgamization shall be valid. All efforts have been made to secure this information. However, PESO will not be
responsible for any misuse of the information by unauthorized persons including the hackers. '
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CTX LIFESCIENCES PVT. LTD, :

Correspondence Address
Plot No. 158/3, Behind Fire station,
G.LD.C. Pandesara, Surat — 394221
Tel.: 91-261-2890001,2890122

Factory Address
Block Nos. 251/P, 252/P, 253 10 255, 256/P, 25871
276/P, 277, 278/P, 279 10 282, 283/P, 28479, (Plot
No. X1 (SR-48)), GIDC Sachin, Dist. Surat - 194

Fax: 91-261- 2891011 230.
1D:20639
i ‘ 06 September 2021
To, e
The Regional Officer, '
Gujarat Pollution Control Board, I8
338, Belgium Square, Silver Plaza Complex, '

Opp. Linear Bus Stand, Ring Road,
Surat-395003.

Subject :Details of spent solvent given to M/s. Ambica Industries Shed No. : C1B-457,
GIDC Estate, Sachin.

Ref. _: Your letter no.: GPCB/RO-SRT/ID-31237/NGT-0A-3/6507/2021dated 02/09/2021

Respected Sir, |

With reference to above mentioned subject we have received your above referred letter dated

02/09/2021 regarding to submit details of Spent Solvent given for distillation to M/s. Ambica
Industries in last three years.

In this regard, we would like to inform you that earlier M/s. Ambica Industries had approached us
for recovery of Solvent from the Spent Solvent generated. But, they did not have permission to
receive the Spent Solvent in the CCA. So, we asked them to obtain permission from the Board in
the CCA for the same. So, they have applied to the Board for the grant of permission of to receive

Spent Solvent for Solvent Recovery and also submitted necessary agreement made between Ms.
Ambica Industries and M/s. CTX Lifesciences Pvt. 1.td.

As per the Hazardous Waste Management Rule, we also had to take permission to sale Spent
Solvent to M/s. Ambica Industries. So, simultaneously we had also requested the Board tor the

Amendment in CCA to sale Spent Solvent to M/s. Ambica Industries for recovery. But, we have
not received the permission for the same.

We would like to inform you that after obtaining the permission from the Board, M/s. Ambica
Industries has not approached us for solvent recovery from the Spent Solvent and we have not

given any Spent Solvent to M/s. Ambica Industries during last three years. We have our own
Solvent Recovery System.

Please look into the matter & obliged.

- | WA
Thanking you. /lé N ug
0
(>

4, 0. L3350
Yours faithfully, e 'QEL]‘QQLMLL
for CT LIFESCIENCES PVT. LTD. %O\
s A
Ai./ ot ol

PC. BOARD, SURAT
Environment Manager
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From:Joint Director,

Office of Industrial Safety and Health,
Surat Region, Surat

“B” Block, 6! Floor, Jilla Seva Sadan,

Surat

Ph. No. 0261 - 2653502
FAX No. 0261 - 2653501

Sr.No./Jt.Dir./I.S.H./Su.Regi./2524/2020 Date: 26 May 2020

Ambica Industries

Shed No. C1B-457, Sachin GIDC, Sachin,
Surat

Today on 26/05/2020, the undersigned, Mr. P.H. Patel, Deputy Director, Industrial
Safety and Health, Surat and Mr. M.D. Tarpara, Deputy Director, Industrial Safety
and Health, Surat visited the fire incident that took place on 23/05/2020. This visit
was preceded by the visit of Mr. M.D. Tarpara, Deputy Director, Industrial Safety and
Health, Surat, Mr. U. J. Raval, Assistant Director Industrial Safety and Health Surat
and Mr. M.A. Menant, Industrial Safety and Health Officer, Surat on 24/05/2020 with
the undersigned.

The factory license no. 4827 is observed renewed up to the year 2023 for 20 workers
and 100 Horse Power.

On verifying the record of this office, revised map regarding building construction
and machinery of the factory is found approved vide map no. 8757 dated
21/08/2019. In connection with the same, stability certificate is obtained from the

competent person Mr. Jignesh Bakariwala on 29/08/2019 which is found by-verifying

the records of the office.
The manufacturing process of purifying of solvent, manufacturing process of Ethyl

Acetate with the help of Ethanol and Acetic Acid are carried out in the factory.
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5. The fire broke out in the storage area under the IPA and Ethyl Acetate drums caused
by short circuit spark in the cable at around 5.45 pm on 23/05/2020 a—nd this slowly
spread throughout the factory and the said fire was spread in the adjoining chemical
trading factories like (1) Parth Dye chem, Shed No.458, (2) Krish Chem, Shed
No0.459, (3) Payal Industries, Shed No.460. All the plant, machineries and material of Ambica
Industries at Shed No. C18-457, Sachin GIDC, Sachin, Surat were burnt and the adjoining (1)

Parth Dye chem, Shed No.458, (2) Krish Chem, Shed No.459, (3) Payal Industries, Shed

No.460 were also burnt. Thus this.incident of fire took place.

As a result of fire in the entire factory, the structure of the building as well as the MS
structure have melted and broken due to heat and its strength is affected which makes this
whole factory in danger of collapsing at any moment. If any part of this entire factory is
used, the safety and life of the workers may be endangered. So myself Mr. M.D. Dave,
appointed as Factory Inspector under Clause-8 of Factory Act-1948, hereby give order under

section 40(2) of The Factories Act — 1948 to stop the r_nanufacturing process in the factory

unless and until the following safety measures are taken.

Safety Measures:

1. The entire construction in the factory should be inspected by a competent structural
engineer and the demolition work should be done with proper supervision as per his
report.

2. Proper and adequate safety equipment (PPF) such as safety hélmet, safety shoes,
safety belt, hand gloves, safety goggles should be provided to the workers working
during the demolition work.

3. Before constructing a new building in the factory and using it as a factory, the map of
the factory should be approved by this office and the stability certificate regarding its
strength should b-_e obtained and submitted from the competent person as per Form
No. 1-A under Rule-3 (c) of Gujarat Factoryllules, 1963.

4. Install CO; flooding system on the board as per letter of authority issued by the
Director, Industrial Safety and H'_ealth, Ahmedabad, to prevent any short circuit

inside the electric panel in the factory and to prevent the fire / heat from spreading
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immediately and after installing it, obtain the installation certificate and submit it to
our office.

5. As per letter of authority issued by the Director, Industrial Safety and Health,
Ahmedabad for installation of fire stop barrier system from a recognized
organization on the open space in place of electric wires coming and going from the electric
room of the factory and obtain the certificate and submit it to this office.

6. As per letter of authority issued by the Director, Industrial Safety and Health,
Ahmedabad for getting fire resistant cable coated in the electric panel room in the
factory to the electric wires going to the plant up to 3 meters near the panel as well
as to the vessel / machine / pump / motors where the electrical installation is
connected up to 3 meters as well as getting the installation certificate after installing

it and submitting it to our office.

Place: Surat
Date:

M.D. Dave

Factory Inspector &

Industrial Safety and Health Officer
Surat

39
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Meherban Surat Labor Court Magistrate / Judicial First Class Magqistrate

Criminal Case No. 12/2021

Complaint of fire accident

Industrial Safety and Health Officer
“B” Block, 6" Floor, Jilla Seva Sadan - 2, Athwalines,
Surat - 395 001

Phone No. 0261 - 2653502, Fax No. . 0261 - 2653501

Against
Accused : Shri Nitinbhai P. Sonani - Possessor
Address : Ambika Industries

Plot No.C1B - 457, Sachin GIDC,
Sachin, Surat - 394 230

- 119 of Rule-102 ofFactory Act 1963

1. We, the Prosecutor complaint that.......
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We, the Prosecutor, have been appointed under Clause-8 of
Factory Act 1948. The accused of this case, Ambika Industries, whose
factory is located at Plot No.C1B - 457, Sachin GIDC, Sachin, Surat and
the accused is possessor of this factory. The said factory is registered

under Clause-2-M(1) of Factory Act.

2. Crime:

We, the Prosecutor, as on 18/12/2020, the undersigned with Mr. M.A.
Menant and Ms. S. H. Patel, Industrial Safety and Health Officer, Surat visited to
investigate the fire accident that took place on 23/05/2020. This visit was
preceded by the visit of Mr. M.D. Tarpara, Deputy Director, Industrial Safety and
Health, Surat on 26/05/2020 and by the undersigned with Mr. M.D. Tarpara and
Mr. P.H. Patel, Deputy Director, Industrial Safety and Health, Surat, Mr. U. J.
Raval, Assistant Director Industrial Safety and Health Surat, Mr. M.A. Menant,
Industrial Safety and Health Officer, Surat on 24/05/2020. The fire broke out in
the storage area under the IPA and Ethyl Acetate drums caused by short circuit
spark in the cable at around 5.45 pm on 23/05/2020 and this slowly spread
throughout the factory and the said fire was spread in the adjoining chemical
trading factories like (1) Parth Dyechem, Plot No0.458, (2) Krish Chem, Plot
No.459, (3) Payal Industries, Plot N0.460. All the plant, machineries and material
of Ambika Industries at Plot No. C18-457, Sachin GIDC, Sachin, Surat were burnt
and the adjoining (1) Parth Dyechem, Plot N0.458, (2) Krish Chem, Plot N0.459,
(3) Payal Industries, Plot No.460 were also bumnt. Fhus this incident of fire took
place. The following facts have come to light after looking at the written

statement and FSL report.

The fire broke out in the storage area under the IPA and Ethyl Acetate drums
caused by short circuit spark in the cable at around 5.45 pm on 23/05/2020 and
this slowly spread throughout the factory. Thus IPA and Ethyl Acetate drums are
being stored in the storage area of the factory. IPA and Ethyl Acetate are

56

Prosecutor : On behalf of the Hon'ble Government Mr. M.D. Dave (Age 34 years)

Compléint ;. Complaint for violation of Para-1 of Section 3 of Schedule
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inflammable. If there is a spark in it, there is a possibility of fire in IPA and ethyl
acetate. Thus the storage area of the factory contained ethyl acetate and IPA,
due to loose electric wire attached to the said storage area short circuit took
place. As per Para-1 of Section 3 of Schedule 119 of Rule-102 of Factory Act
1963, an electrical appliance or connection that produces sparks or otherwise has
a source of fire, where there is a risk of fire and explosion does not have to be
arranged or used in the manufacturing process space. But drums of IPA and Ethyl
Acetate drums are being stored in the storage area of the factory. Due to
inflammable properties of IPA and Ethyl Acetate as per MSDS, there is a risk of
fire. The possessor of the factory have violated Para-1 of Section 3 of Schedule
119 of Rule-102 of Factory Act 1963 by storing drums of IPA and Ethyl Acetate in
the storage area where there is a risk of fire and intentionally keepmg the wiring
loose which can cause short circuit.

The fire broke out in the storage area under the IPA and Ethyl Acetate drums
caused by short circuit spark in the cable at around 5.45 pm on 23/05/2020 and
this slowly spread throughout.the factory. Thus IPA and Ethyl Acetate drums are
being stored in the storage area of the factory. IPA and Ethy! Acetate are
inflammable. If there is a spark in it, there is a possibility of fire in IPA and ethyl
acetate. Thus the storage area of the factory contained ethyl acetate and IPA,
due to loose electric- wire attached to the said storage area short circuit took
place. As per Para-1 of Section 3 of Schedule 119 of Rule-102 of Factory Act
1963,-an electrical appliance or connection that produces sparks or otherwise has
a source of fire, where there is a risk of fire and explosion does not have to be
arranged or used in the manufacturing process space. But drums of IPA and Ethyl
Acetate drums are being stored in the storage area of the factory. Due to
inflammable properties of IPA and Ethyl Acetate as per MSDS, there is a risk of
fire. The possessor of the factory have violated Para-1 of Section 3 of Schedule
119 of Rule-102 of Factory Act 1963 by storing drums of IPA and Ethyi Acetate in
the storage area where there is a risk of fire and intentionally keeping the wiring
loose which can cause short circuit.

3. Punishment :
Thus the said accused has violated Para-1 of Section 3 of Schedule 119 of
Rule-102 of Factory Act 1963 which is punishable crime under Clause-92 of
Factory Act 1948.
So, we the Prosecutor, hereby complain that the process must be
generated against the said accused should be punished accordingly for the crime.
4. Witnesses :
1. The prosecutor will himself remain present.
2. Mr.M.D. Tarapara and Shri P.H. Patel, Deputy Director, Industrial
Safety and Health, Surat.
3. Mr.M.A. Menat and Ms. S.H. Patel, officers of Industrial Safety and
Health, Surat.
4. Further witnesses or evidence will be presented if required
_ Place : Surat
Date: / /2020 -
M.D. Dave

Industrial Safety and Health Officer

Surat

-
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Crime Details Sheet

Dist.: Surat, Police Station- Sachin GIDC, Year of Police Station-2020, Reporting No. 23/2020
Dt. 23/05/2020 :

Act law and clause —Station Diary No.11/2020 Dt. 24/05/2020 Time 12.00 Noon

Act law and clause -

Name of the person who showed the site of the incident: Mukesh bhai, Name of
Father/Husband — Premaji bhai Sonani, Age — 45 Years, Address: Shed No. 93,94, Keshav park
Society, Opp. Pandol Industrial Estate, Ved Road, Katargam, Surat

Type of crime (including M.O. type crime)

(1) The main head (2) The sub head
(3) Method (1) (2) (3)
(4) Vehicle being used (5) xxxxxsxsxxxox

(6) Language/Dialect being used

(7) Special characteristic-1 Special characteristic-2  Special characteristic-3

(8) Type of location of incident

(9) Type of Property (4 types)

1. 2. ’ 3! 4.

Purpose of crime

Details of property stolen or involved in the crime (Sheet Form No.2A, 2B, 2C, 4A or 4B, Use

and enclose concern sheet only) Fill out the form for the type of property

Date of visit of the location of the incident 29/05/2020, Time 16:50 to 19:30

Description of location of incident

No. Name Caste Age  Occupation Resident

1. Pravinbhai Naranbhai Gabani 56 Business E-8, Saurbh Soc., B/h TGB
Hotel L.P. Savani Road, Pal, Adajan, Surat, Mobile No. 9925154141

2. Dharamshibhai Amarshibhai Dungarani 55 Job H.No.14, Manipa‘rk Soc.,-
Dabholi gam, Surat, Mobile No. 9913755296
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We, as described above, remained present before the panch as called by the panch
at Sachin GIDC, Road No0.82/C, Khata No. 457. Here you and the FSL officer are present. You have
given your introduction as M.V. Tadavi, Police Inspector, Sachin GIDC Police Station, Surat City and
FSL Officer has introduced himself as T.C. Joshi, Forensic Science Laboratory Surat, you have make
understood the panch that incident of fire took place at Sachin GIDC Shed No.457, 458, 459, 460,
461 at 17:30 approx. which has been recorded at Sachin GIDC Police Station vide Reporting No.
23/2020 Station Diary Entry No.11/2020 Dt.24/05/2020 at 12:00 Noon. The owner of shed no. 457
present here have explained the location of incident to help us in preparing panchnamu, so we the
panch hereby solemnly note that,

The owner of Shed No. 457 is present before you and officer of FSL who introduces
himself as Nitinbhai Premjibhai Sonani Age 42 Occupation: Business residing at Shed No. A/402,
KinarFlat, Beside Govindaji Hall, Dabholi Road, Surat who walked forward and shown the loc‘ation of
incident which observed to be Sachin GIDC, Road No0.82/C, Shed No0.457, Ambica Industries. The
main gate of the said factory is facing towards west cﬂection; there is an office of about 20x20 in
the left side of the entrance~The shutter door to enter the office is closed and appears to be
elevated by moderate force. All the properties in the office are burnt out and only the iron angles of
the chairs are visible. An Active moped is lying in front of the office in a burnt condition. To the east,
there is an average storage space of about 60 x 40 which is the iron-roof roof of the storage room
lying on the ground with a layer of cement and on the south wall of storage room 8 Nos. SS Tank of
1000 Litres is fitted towards east-west on RCC foundation. There is a mixer of SS lying in the east
direction. And the bottom of the plastic barrel appears to have been burnt and iron barrels of about
200 to 220 litres are scattered and all the iron barrels turn black. Pieces of cement sheets are
scattered throughout the storage room. There is a door on the north wall from the storage room,
outside the door of the storage room, there is a store room of 60 x 40 in the east-west, in which
iron barrels of chemicals have been burnt and there is a burnt cooling tower on the eastward wall
and a plant is located at the right side. Process is being carried out in the said plant as told by the
present Nitinbhai. Looking at the plant, it seems that the ground floor plus a floor is made from an
iron angle. The first floor has collapsed on the ground floor. There are bottoms of burnt plastic
barrels on the ground floor and iron barrels that have turned black due to burns. Plant vessel
reactors No. 8 with electric motor are lying down and turned in to dBbris due to burns. The walls of

the plant as well as the iron angle have collapsed due to the fire and the electric wire leading from

the entire process room to the storage room has fallen tothe ground in a burnt condition. From
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here we came back to the main door of the khata. There is a gate on the right side next to the main
door, while entering the gate a boiler_machine is fitted on the left side. The space with the boiler
machine is 20 x 20 and does not appear to have been damaged by fire. To the east of the boiler,
there is west facing door. There is a ladder leading to the first floor to the south of boiler. There are

rooms facing south as you climb the stairs, with moderately burnt plastic barrels in the first room

from the east of the room. Thus we the panch and your kind self believe that there is a loss of

Rs.40,00,000/- to the machineries and approx. loss of Rs.1,50,00,000/- to the chemical stock and
loss of Rs.40,00,000/- due to collapsed building structure of khata no. 457.

From here, Shed No.458 is adjacent to shed No.457. The case of Shed No.458 is west facing,
there is an open space of 20 x 40 in north-south direction while entering the said door and there is a
collar store room adjacent to the said gate at north facing wall and there is a laboratory right next
to the said room. Looking at the laboratory room, it seems that the material lying in it have been
completely burnt out and adjacent to it, in the open space in the east-west, iron barrels of 200 to
220 litres lying on top of each other have been burnt and turned black and red. Leaving the east-
west wall to the south from here, there is a storage room of about 60 x 40 meters. On the north
wall of the storage room is an east-west, there are five SS tanks in a row on the foundation of RCC.
Iron barrels have been lying to the south from the tanks and have turned black and red due to burn.

The bottoms of the plastic barrels in the storage are in a burnt condition and the construction of the

_ building and the sheet shed have collapsed with iron angles. To the east of the storage room is the

ground floor plus a two-story square tower, which has been dilapidated by fire and the iron barrels
surrounding it on the basement look burnt. According to Nitinbhai, the barrels lying on this side of
the tower are the barrels of Puleswari Chemical. We the panch and your kind self believe that there
is a loss of approx. Rs.13,50,000/- of chemical stock and there is a loss of approx. Rs.10,00,000/-
due to collapsing of the structure of building in khata no. 458.

There is an open space adjacent to khata no.458 to come and go to khata no.459.
The said khata no.459 has been constructed in 700 square meters. At first, the said khata has an
open space of about 80 x 20 from the main gate to the construction of the shed. The open space
has 3 nos. SS tanks facing south of about a thousand liters. There is an east-west gallery of about 60
x 20 in length and width to the south of the khata. In the gallery, 200 to 220 liter barrels of iron
have beerPburnt and are lying in a black and reddish state and plastic barrels are lying with burnt
bottoms. The iron angle from the roof part of the storage has fallen down in a twisted condition and

tRe sheets of cement appear to have broken and crumbled. To the north of the storage is an open
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space of about 20 x 80, in which 200 to 220 liters iron barrels have been burnt to black and reddish
state and the bottoms of the plastic barrels appear to be burnt. The SS tank lies in the east north
corner of the storage and there is storage room in the east of approx..30 x 40 in which iron barrels
have been burnt to black and reddish state and the bottoms of the plastic barrels appear to be
burnt. We the panch and your kind self believe that there is a loss of approx. Rs.67,50,000/- of
chemical stock and there is a loss of approx. Rs.10,00,000/- due to collapsing of the structure of
building in khata no. 459. There is a shed no. 460 in the south adjacent to shed no.459 and there is a
shed no. 461beside it and Nitinbhai, who was present, said that there was a fire in it too. Coming
out of_ khata no. 459, the main doors of khata no. 460 and 461 are locked. So your kind self, FSL
officer and we the panch have observed from outside that khata no.460 was entirely burnt and
khata no.461 was observed half burnt. From here the FSL officer seized the samples taken from
khata no. 457, 458, 459 and instructed to send them to FSL Surat and he left the place of the said
fire incident and during the proceedfngs of your kind self, proprietors of khata n0.460 and khata no. _
461 came and proprietor of khata no. 460 introduced himself as SanjaybhaiMadhubhaiTa-Iewia Age
43 residing at flat no.K/404, ShagunRsidency, Vanvali Society, Yogi-Chawk, Varachha, Surat native of
village: Aambardi, Ta.:Lathi, Dist.:Amreli. He walked forward and shown his khata named as Payal
Industries. There are two iron gates in facing west of khata in which while entering from the small
gate, the said khata is observed to be of circumference of 700 meters. At first, there is place of 20 x
80 in the said khata in which there are angles of iron in the upper side and a shade of sheets of
cement. In the said place, there are 200 to 220 liters iron barrels have been burnt to black and
reddish state. To the south of the said place, to the south-west corner is the south facing office. The
fire in the office has burnt down the windows and doors and black mesh has been found on the
walls inside as well as the office equipment has been burnt. In the middle of the said khata, there is
a brick wall of about 40 x 60, the top sheets and iron angles lying in a state of collapse. Near the
west-south wall is a heap of PTA powder, over which the debris of the iron angles lies in a burnt
condition. Iron barrels of 200 to 220 liters in the storage room are in a black and reddish state due
to burning and the bottoms of the plastic barrels look burnt. The vessel with the motor in the east
south corner of the storage room is in a burnt condition. North of the storage space is an open
space of about 20 x 60, leaving a wall, there are iron barrels lying in a blackeried and reddish state
due to burning and large plastic tanks have been burnt and debris of iron angles has been found. To
the north of the said place is an east—west\brick wall about 8 f_eet high, followed by the khata no.

459. To the east of the storage space is an open space of about 20 x 80, , there are iron barrels Tying

=
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in a blackened and reddish state due to burning and the bottoms of the plastic barrels look burnt
and there are two rooms made by sheets and belongings of the same are found burnt. We the
panch and your kind self believe that there is a loss of Rs.30,00,000/- of oil stock and loss of
Rs.10,00,000/- due to collapsing of the building structure of khata no.460. We came out of khat‘a
no.460and came to khata no. 461 next to it, owner of the said khata is present here, He introduced
himself as Sanjaybhai Shyamrav Mane Age 48 residing at Bunglaw No. A/17, Shyam Sundar
Bunglows, Yogan and Society, Station Road, Sachin, Surat City. While entering the said khata,
construction is underway of the ground plus two-storey pucca new building with a length-width of
about 20 x 62 feet in which there is a temple of Hanumaniji to the north, facing south on the ground
floor adjacent to the west-north wall and to the south is the RCC staircase leading to the newly
constructed building. There is a 50 x 40 room for storage and processing in the east before the

passage from the main entrance. The pantry and office are located on the west wall of the said

room and its door is on the outside. There is an electric board on the west wall of the store room

and process room and there is s.tand to keep samples of the processing. There are plastic barrels
and big-small drums lying on the ground in which drums and barrels in the north are burnt and
there are signs of blaze of fire in the drums and barrels in the south and white-like liquid observed
to be spread on the ground. There is a stand made out of wood on the wall in the north in which
there are half burnt papers. There is a wall of about 3 feet from north to south, leaving a space of 10
feet opposite the said stand. There_is a space of about 10 x 40 from the said wall to the east wall in
which there are a total of three reactor machines in the north-south row up to the grouvnd plus first
floor and there are filled plastic barrels as well. From here, there is an iron staircase leading
upstairs, which leads to the first floor of the approximately 30 x 40 store rcom made of wooden
plywood and platform of iron plates on iron angles. There are big-small filled and empty plastic
drums and bundles of plastic bags lying on the platform as well and reactor machines with electric
motors appear at a short distance in space of about 10 x 40, about three feet high in the east. The
fire in the machine caused the wires of the motors to burn out and monomer tracks are burnt and
On the north wall of the store room, an iron cupboard is open in a burnt condition and its contents
are found burnt. Nextto the cupboard, there is way to maliya and on-going in the maliya, the said
maliya is found madeout of iron angles in—whi_ch there are cement sheets at the top and wooden
and iron plates on the iron angle fixed at theé®bottom. There are burnt remains lied on the said
maliya: the Sahed present stated that the said remains are of chemical carboys and laboratory etc.

and sheets on the tops are broken a§ well. Downstairs from the first floor, on the ground floor,

- 62
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there is a back door to the east wall after the space with a rapier machine, there is a reactor
machine on the north side coming out through the said door and other reactor machine is in the
south and there is a boiler room beside it and there is an open space in the east and on east wall on
the south side, there are four closed rooms made out of sheets. There is a cooling tower in the east-
north corner. There is a horizontal pile of empty plastic barrels in the open space between the said
rooms and the cooling tower. The cooling tower overlooks the pipelines and electric wires leading
into the storage room and the reactor machines, with the electric wires in a completely burnt
condition. The east-north beam of the main building of the said khata appears to have cracked due
to the fire. On the north wall of the building is vegetation, which has been burned and dried due to
fire. Khata No. 460 is located north of the eight-foot-high wall near the vegetation. There is a space
of about 10 x 60 in the north of the main building of the said khata, there is a maliya on the upper
side on the said space, there is east-westward wall downwards the said maliya and iron barrels are
lying beside the shed in separate rows. Due to fire in all the barrels, there is loss due to favicol
turned in to water filled in the said barrels. To the south of the main building is a space of about 10
x 60, in which there are black plastic drums and on the upper side there are 3 nos. water tanks of
Sintex, in which there are no effect of fire and there is a wall to the south of the said space and
there is an open space of shed no.462 afterwards and there is building of shed no.462 beside the
said space. We the panch and your kind self believe that there is a loss of Rs.45, 00,000/- due to

damage caused to the different chemicals, machineries and structure of the building.

We came out of khata no.462 and an Eicher Four Wheeler Tempo on the road in
front of khata No. 457 observed into a completely burnt condition. Registration Number of the said
tempo from back and front read as GJ-05-AU-8610 and its Chassis No. is MAT457054B7E22148 and
Engine No. i-s 497TC92EYY826804. There is a loss of approx. Rs._4,00,000/- to the Eicher tempo.
There is an electric transformer cordoned by iron g.rill which is affected by blaze of fire, adjacent to
the said Eicher tempo. There is an electric transformer, opposite khata no.457, cordoned by iron
grill which has been observed affected by blaze of fire. There is an Eicher Four Wheeler Tempo
observed in entirely burnt condition outside between khata no.459 and 460. A closer look at
Tampo's front and back registration numbers, it was read as GJ-05-BZ-0905 and Chassis No. is
MAT544056]7E108010801 and Engine No. is 597TC41ARY815761. There is a loss of approx.
Rs.6,00,000/- to the said tempo. There are two electric transformers outside khata no.461,

cordoned by iron grill which is apparently not affected by blaze of fire.
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Hence, there is an estimated loss or Rs.4,26,00,000/- in khata no.457 to 461 due to the fire.

The details of the burnt remains taken by the FSL officers for sampling from the aforesaid khata

no.457, 458, 459 are as under:

10.

11.

12.

13.

14.

Burnt remains taken from the ground from the middle of Shed No. 458 are assigned as
Mark-1.

Burnt remains taken from the ground near the door of South wall of Shed No. 458 are
assigned as Mark-2.

Burnt remains taken from the ground near the door of lab room in the east of Shed No.
458are assigned as Mark-3.

Burnt remains taken from lab room’s north-east corner in the east of Shed No. 458
areassigned as Mark-4.

The burnt remains taken from the groun& behind the storage tank from the north-west
corner of the shaded storage part of Shed No. 458 are assigned as Mark-5.
The burnt remair;s taken from the grouna from the storage tank in the middle next ;o the
north wall from the shed storage part of Shed No. 458 are assigned as Mark-6.

The burnt remains taken from the ground from the outside near the door on the north wall
of the shed with storage part of Shed No. 459 are assigned as Mark-7.

The burnt remains taken from the ground from the north-west corner of the shed with
storage part of Shed No. 459 are assigned as Mark-8.

The burnt remains taken from the bottom of the basement from the small storage part in
the north-east outside the shed part of Shed No. 459 are assigned as Mark-9.

Burnt remains found from an iron barrel adjacent to the north wall of the shed with storage
in Shed No. 459 are assigned as Mark-10.

The liquid spilled on the ground is in a plastic bottle on the east side of the back of thelshed
of Shed No. 458, assigned as Mark-11.

The burnt remains taken from the ground in the middle of the processing space of Shed
No0.457 are assigned as Mark-12. sl

The burnt remains taken from the ground from the ir;n staircase to the west a:t the
processing site of Shed No..457‘are assigned as Mark-13.

Pieces of burnt electric wiring taken from the electric board near_the north wall of the

64
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processing area of Shed No. 457 are assigned as Mark-A.

Mark-B is assigned to the remnants of the breaker switch and the remnants of the electric
wire in the processing space of Shed No. 457.

The burnt remnants of the electric wire found near the wall of the lab room on the east side
of Shed No. 457 are assigned as Mark-C.

The remnants of burnt electric wire taken from the door on the west wall of the storage part
with the shed of Shed N0.459 are assigned as Mark-D.

The remnants of burnt electric wire taken from the wall next to the gate in the processing

area of Shed No. 457 are assigned as Mark-e.

All the above samples were placed in different plastic transparent bags. The transparent
bags were placed in separate cloth bags and tied with the chit duly sealed with the sign of
your_kind self_and the panch and sealed with Gujarati mark of Police Inspector, GIDC Police
Station, Surat City, seized for further investigation counting Rs.0 price for each sample.

Shed No.457, 458,459,460,461 is the location of the said incident. The
aforesaid sheds are located in a row. Taking in the account four directions of the said sheds,
there is a shed no.354 and 345 leaving shed no.82-B in the North and shed no. 462 and other
khata in-a row in the South. There is shed no.452 to 456 Venus khatu in the East and leaving

the road, there are khata no.483 to 486 in the West.

You have written the aforesaid panchnamu in the laptop and printed the
same in khata no. 486 and we sign this below after reading and understanding what is

written and seen as true in the view of the Punchs. Date 29/05/2020 Time 16:15 to 19:30

hours.
Panch (1) Before Me
Panch (2) = (M.V. Tadvi)

Police Inspector
Sachin GIDC Police Station

Surat City
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Annegime ~ //

GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

- Phone : (079) 23226295

: Fax : {078) 232321586
Wabsite | www.gp8iFARY.in

O DIRECTION UNDER SECTION 33A) OF THE WATER (PREVENT%;J D S

CONTROL OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO A8
THE “WATER ACT*| AS AMENDED FROM THAE TO TIME,

{1) WHEREAS you are having an industrial plant for the manufacturing of

Guar Gum and Distifled/recoverad Solvent located at Plot No: 457, GIDC,
Sachin, Surat s

(2) AND WHEREAS the Gujarat Pollution Control Board has granted you
consent under the provisions of the Water Act vide cansent Order No.
88610 of dated 26-08-2017 for operation of the industrial ptant for the
manufacture of above said products at the above site with spedcific tarms
& conditions.

(3) AND WHEREAS your indusry was visited on 23-05-2020 and 27-05-2020
under Section {23) of The Water.(Prevention and Control of Pollution) Act-
1874 by authorized officers of the Board, during said visit it was observed

that, k.
)] Major Fire took place in solvent recovery plant and storage shed >3 f
due to unsafe handling of solvent E5!
if) Measurement of VOC in the wind direction was messured as 12.8 .-
ppm 0 6.1 ppm.
iH) Fire spread t0 nsarby units also and air pollution_occurred due to .3
fire incident. V- SO
v} You have neither submitted DISH Report nor Accident report as __;;??,‘,,'
per Form 11, Sub rule 22 the Hazardous and Other Wastes 3!
{Management and Transboundary Movement) Rules, 2016. 0
BRI
(4)  AND WHEREAS looking to the observation during the sald visit you have P
- violated provisions of the Envionmental laws and you are in non- .5

compliance of the conditions granted to you.

Under the Circumstences, i, G.B.Vasavada, Senior Sciemtific Officer of the
Gujarat Pollution Control Board issue the direction under Section 33{A) of The e
Water (Prevention and Control of Pollution) Act-1974 as under: - o iyt

g <

1) To prohibit you from the above said manufacturing activity. ‘”
2} To closg the operation of your industrial plant on the above meantioned T
premiges| A

ibit any kind of manufacturing activities through Captive Power —
andior D. G. Setls ]
¥o'direct the concemed authority to stop supply of electricity (except o
Bingle phase) and water with the immediate effect, g

3y To

4)
©

i th ﬁ(gove directions are not complied, you are liable for prosecutioﬁ undar £ i
hal : . : i
Seatibn 41(2) of The Water (Pravention and Control of Pollution) Act-1874 which -

g \

Clean Gujarat Green Gujarat
\SO - 8001 - 2008 2150 - 14001 - 2004 Centitied Organisation




M

A

T

provides punishment with imprisonme! »
At for & term not kess than one year and KX ;
maonths and may extend to six years and with fine. )
a;xk\v
8 » A
This onder is issued after approval of competent suthomy. : *'-\
For and on behalf of -
Gujarat Potluton s
{G.8.Vasavada) ¥
Seniot Sclentific Oficer ">
Qate: .
; $
» B
\ - -
o
COPY TO: 8 B
4 The Executive Enginesr. {O&M) oo
D.GV.CL. ‘
Udhna-Navsari Rd., Opp- Batliboy & Co.,
Dist. Surat... o envnses With a request o disconnect the supply of v
Electrict (except single phase) with the immaediate
. offect of the industrial plant Ws. Ambica
" industries, Piot No~ 457, GIDC, Sachin,
Surat.and intimate to us acoordingly. ¢
2. Tha Manager,
GIDC, Sachin
Sumtwm a request to disocnnect the supply of
o Water with the immediste effect of the ndustrial
= plant NUs. Ambica Industries, Piot Noo 487, :
GIDC, Sachin,Surat and inimats o us accordingly. ,(
3. The Regional Officer,
GPCB-Sumb......oes Yau are directsd t0 verify all directions and
follow with local authority for compliances of af - e
direction in complets manner please sand report
for further action.
o For and on behalf of
N Gujarat Pollution Control Board 2
i) i / & AN )
. P A .
'\\t\ s iaaned 0 \‘(_,{ t/{:" }0 ?
AN i . & Z,\} €A é{{l‘e )
oy 5 {G.B.Vasava e
& anior Sclentific Officer ‘
& - i
fa"b ’ \
& - - .
(3‘3’. A
67 gl
\
VM rEd ;
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kel No GIDCEE SRTPBT 192 RPAD. Date:- 4 9 MAR 1
Final Approval Letter ]
Te.
Ms. Ambica industries,

Shed No. C18-437
GIDC Sachin,
Sachin.

Sub.:
Ref.

Request for permission of demolition of Shed No C1B-457 at GIDC Sachin Industrial Estate.
1) Approval of Commitice on concern file vide note no. 163 & 169.

2) This office Provisional Approval letter No.718 D1.07/10/2020.

3) Your undertaking letter D1.02/10/2020.

Dear Sir.

With reference to above it is to inform you that have applied for permission for demolition of shed

for which you will have to give undertaking on Rs 300/- stamp paper for below condition No. | to 1],

1} You have to pay the full price of shed and all dues of corporation.

2) You have 1o execute the conveyance /lease deed before permission for demolition of property s
given.

3) Revised plan shall not entitle you to fetch any additional infrastructure.

4) New structure shall be strictly as per GDCR of GIDC. Any relaxation given in past shall not hold
good. while approving new plan.

5)  Any unauthorized existing structure on site shall be subject to penalty and will have to be removed
by allottee. 7

6) Permission for demolition will not entitle the allottee for conversion of use.

7) It shall be the responsibility of the allottee 10 take all precaution that new structure is sound
meeting all requirement of GDCR of GIDC.

8) New structure should not have increase no of usersfowners/ allottees.

9) During demwiishing the structure. party will have to take all safety measures. GIDC will not be
responsible for any damages accident during demolishing to any life, property or any other parts

10) GIDC will not responsible for any financial losses due 1o demolishing the shed towards party or

institution
1) Y ou aie requesied o obtain Development Permission from GIDC before any further Constrvciion

12) The NOC from the Bank from where loan is availed on plot shall produce during final approval

any other {in

It is to mention that this is not a Final Approval letter and the same will be conveyed upon
sepasately after fulfilling above mentionsd conditions.

Thanking vou.

Yours faithtully,

201 o
Executiv \0 W ( A ﬁ"% =
‘ GIDC, Surat. QL.
N o
* Copy to: -
1) The R.M., GIDC Surat. For information & n. . please.

\/2) The DEE (A.P Sachin), GIDC, Surat.

s 1

i
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Annaegine ~ /3

Date: 24/05/2020

Myself Mukeshbhai Premjibhai Sonani Age 45, Occupation: Business residing
at Shed No. 93,94 Keshav park Society, Opp. Pandol Industrial Estate, Ved Road, Katargam,
Surat, Native: Village: Godhavata, Ta.: Ranpura, Dist.: Botad, Mobile N0.9825134275.

| hereby personally state | am residing on the afore mentioned address with

my family for the last five years and | run business of solvent, metallic and chemicals at Road
No.82/C, Khata No0.457 in the name of Ambica Industries and earn my and my family’s
livelihood. And besides, in khata no. 458, wife of my younger brother Vijaybhai Senai’s wife. -
Heenaben and others are running a business of sell-purchase of solvent, metallic jari
chemical in the name of Parth Dyechem for the last seven-years. And besides, in khata no.
459, my wife Sangitaben w/o Mukeshbhai Sonani is running a business of sell-purchase of
solvent, metallic jari chemical in the name of Krish Chem for the five years. | supervise all
the khatas. We have obtained separate insurance of stock, machinery and building of khata
no.457. And insurance of only stock and building has been obtained for khata no.458 and
459, the copy of insurance is not with me at present, so | will furnish the same later on.
Payal Industries is situated in khata no.460 and its owners are Sanjaybhai Madhubhai
Talavia and others and he deals in the trading of textile oils and beside the said khata, there
is khata no.461 in the name of Suman Chemical and its owner Sanjayybhai Shyamrav and
others produce fevicol and there are other khatas as well.
All the khatas were closed from 22/03/2020 due to lockdown in India on account of Corona
pandemic, so we closed the above khatas on the same day and left for our hometown with
the family and we returned to Surat from our hometown on 18/05/2020 and since the
Gujarat government has given some concessions to open kahtas in the industrial zone, we
used to sit in our office of our khata for two-three hours in the mor;ing-and used to return
to home and khatas was closed due to lack of workers. The stock of solvent metallic jari was
lying in the company before the date the company was closed.

The company’s chemist Santoshbhai and others were present at the khata

when the two brothers Nitinbhai and Vijaybhai came to the khata at about 9.30. am on
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‘ 23/05/2020 and Sitting in the office until five o'clock in the evening, the three of us left for

our home and while Santoshbhai and others were present at the khata, when we reached
the ring road, at about half past five, Santoshbhai called me and told me that there was a
fire in khata no.457, he told that you come immediately. | told him to call the fire brigade
and to call Praveenbhai's son Janith who is present at his company in front of our khata, the
three of us returned to our khata, at that time, the fire brigade came to our khaata and
started extinguishing the fire. But due to the presence of solvent chemicals and metallic jari
in my khatat, the fire became vicious, so that the fire tenders of big companies of Surat city
as well Surat Municipal Corporation and Sachin Hojiwala etc. worked to extinguish the fire
and the fire was extinguished completely at about 12.30 in the night.

My company's shed number 457 which is built in about 800 square meters

-and the front part was apen and the back part was covered with sheet shed in which about

8 nos. SS Tanks were placed in a row on the RCC foundation and in another open space,
there were about 450 nos. solvent-filled plastic and SS (sheet) barrels and the solvent was
ordered from Mumbai at a price of around Rs. 35 to 45 per kg, which we emptied into the
tanks of SS in the company and processed on it and stored in barrels. After processing, the
solvent was sold at Rs. 45/- to Rs. 55/- per kg. So there was a stock of 1,00,000 kgs. of
solvent which costs approx.-Rs.55,00,000/- and there was a stock of metallic jari as well, the
cost of the same is not known to me at present.

The shed of khata number 458 which is built in about 703 square meters and
the front part was open and the back part was covered with sheet shed in which about 3
nos. SS Tanks were placed in a row on the RCC foundation and in another open space, there
were about 125 nos. solvent-filled plastic and SS (sheet) barrels and the solvent was ordered
from Mumbai at a price of around Rs. 35 to 45 per kg, which we emptied into the tanks of SS
in the company. The solvent was sold at Rs. 40/- to Rs. 45/- per kg. So there was a stock of
30,000 kgs. Of solvent which costs approx. Rs.13,50,000/- and there was a stock of metallic
jari as well, the cost of the same is not known to me at present.

The shed of khata number 459 which is built in about 703 square meters and

_ the front part was open and the back Eart was covered with sheet shed in which about 3

nos. SS Tanks were placed in a row on the RCC foundation and in another open space, there
were about 200 nos. solvent-filled plastic and SS (sheet) barrels and the solvent was ordered

from Mumbai at a price of around Rs. 35 to 45 per kg, which we emptied into the tanks of SS
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in the company. The solvent was sold at Rs. 40/- to Rs. 45/- per kg. So there was a stock of
45,000 kgs. of solvent which costs approx. Rs.20,25,000/- and there was a stock of metallic
jarias well, the cost of the same is not known to me at present.

Sanjaybhai Madhubhai Talavia, owner of khata no. 460, and others, when
asked about the stock in his company, said that his company had an IBC tank of 1000 liters
of fluid oil, a total of 16 tanks and about 172 barrels of plastic and iron. Each barrel
contained 220 litre fluid oil, price of fluid oil Rs.16.50/- per litre, Total barrel-172x220=37840
litre, which costs Rs.6,24,360/- and Tank-15x1000=15000 litre, which costs Rs.2,47,500/-,
Total Cost Rs.8,71,860/- and including 18% GST Rs.10,68,794/-. IBC Tank of 1000 kg. fluid oil,
total tanks 25 nos., Total 25,000 kg., Rs.20/- per kg., 25,000x20=5,00,000/- plus 90,000/-
GST, Total Rs.5,70,000/- and 14,000 kg. Mixed amine chemical filled in 60 plastic barrels,
Rs.48/- per kg, Total Rs.6,76,000/- plus Rs.1,20,960/- GST, Total Rs.7,92,960/- and PTA
powder 30,000 kg., Rs.40/- per kg., Total Rs.12,00,000/-. Thus total loss said to be
Rs.36,11,754/- and loss of sheet shade as well.

When asked about loss to the owner Sanjaybhai and others of khata no.461,
they said that the loss is not known to them at present and there is no loss caused to oher
khatas.

Eicher Tempo having no. (1) GJ-05-AU-5610 oppossite khata no.457 and 459
is registered on name of our company Ambica Industries and Eicher Tempo having no. (2)
GJ-05-BZ-905 is registered on my name. Both the four wheelers are entirely damaged totally
and the ioss to both the wheelers is approx. Rs.10,00,000/-.

So, khata No. 457, 458, 459 and 460 of Sanjaybhai Madhubhai Talavia, the
owner and others, on'Road No. 82-C, Sachin GIDC has been completely damaged due to fire
and the loss is approx. Rs.1,34,86,754/- and damage has been caused to the khata no.461 of
the owner Sanjay Shyamrav as well. But the loss is not known and | don’t know the reason
of said fire.

The aforementioned facts are true and correct.

Before me

(M.V. Tadvi)

Police Inspector

Sachin GIDC Police Station
Surat City.
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Date: 27/05/2020

Myself Nitinbhai Premjibhai Sonani Age 42, Occupation: Business residing at
Shed No. A/402, Kinar Flat, Beside Govindaji Hall, Dabholi Road, Surat, and Native: Village:
Godhavata, Ta.: Ranpura, Dist.: Botad, Mobile No.9825132323.

| hereby personally state | am residing on the afore mentioned address with
my family for the last eight years and me and my brother Vijaybhai as partners run business
of solvent chemical at Road No.82/C, Khata N0.457 in the name of Ambica Industries and
Mukeshbhai supervises the said khata. And besides, in khata no. 458, wife of my younger
brother Vijaybhai Sonai’s wife Heenaben and others are running a business of sell-purchase
of solvent chemical in the name of Parth Dyechem for the last seven years. And besides, in
khata no. 459, wife of my elder brother Sangitaben w/o Mukeshbhai Sonani is running a
business of sell-purchase of solvent chemical in the name of Krish Chem for the five years.

We have obtained separate insurance of stock, machinery and building of
khata no.457, insurance of machinery has been obtained for approx. Rs.40,00,000/-. And
insurance of chemical stock and building has been obtained for Rs.3,80,00,000/- and
Rs.41,00,000/- respectively. And insurance of chemical stock and building has been
obtained for Rs.10,00,000/- and Rs. 10,00,000/- respectively for khata no.458. And
insurance of chemical stock and building has been obtained for Rs.65,00,000/- and Rs.
10,00,000/- respectively for khata no.459. | hereby furnish the copies of insurance.

Payal Industries is situated in khata no.460 and its owners are Sanjaybhai
Madhubhai Talavia and others and he deals in the trading of textile oils and beside the said
khata, there is khata no.461 in the name of Suman Chemical and its owner Sanjayybhai
Shyamrav and others produce fevicol and there are Gther khatas as well.

All the khatas were closed from 22/03/2020 due to lockdo®%n in India on
account of Corona pandemic, so we‘closed the above khatas on the same day and left for
our hometown with the family and we returned to Surat frém our hometown on

18/05/2020 and since the Gujarat government has given some concessions to open kahtas
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in the industrial zone, we used to sit in our office of our khata for two-three hours in the
morning and used to return to home and khatas was closed due to lack of workers. The
stock of solvent was lying in the company before the date the company was closed.

The company’s chemist Santoshbhai and others were present at the khata
when the two brothers Nitinbhai and Vijaybhai came to the khata at about 9.30 am on
23/05/2020 and sSitting in the office until five o'clock in the evening, the three of us left for
our home and while Santoshbhai and others were present at the khata, when we reached
the ring road, at about half past five, Santoshbhai called my brother Mukeshbhai and told
him that there was a fire in khata no.457, he told that you come immediately. We
immediately returned to the khata, at that time, the fire brigade came to our khaata and
started extinguishing the fire. But due to the presence of solvent chemicals in my khata the
fire—became vieious; so that the fire tenders of big companies of Surat city as well Surat
Municipal Corporation and Sachin Hojiwala etc. worked to extinguish the fire and the fire
extinguishing was being carried out till late night and even today, the smoke continues to
come out from some places, today the fire has been extinguished by calling the fire tender
of GIDC.

My company's shed number 457 which is built in about 800 square meters
and the front part was open and the back part was covered with sheet shed under which
there were machinery, office, boiler, storage tank and barrels filled with chemcials, in which
about 8 nos. SS Tanks were placed in a row on the RCC foundation and one SS tank for
mixing were placed. In another open space, there were about 8000 nos. solvent-filled plastic
and SS (sheet) barrels and the solvent wés ordered from Mumbai at a price of around Rs. 35
to 45 per kg, which we emptied into the tanks of SS in the company and processed on it and
stored in barrels. After processing, the solvent was sold at Rs. 45/- to Rs. 55/- per kg. So
there was a stock of 2,50,000 kgs. of solvent which, per kg Rs.55/-, so total cost is approx.

Rs.1,37,50,000/-. At presént, I don’t have all the bills with me, | will furnish the bills later on.

The shed of khata number 458 which is built in about 703 square meters and

=

the front part was open and the back part was covered with sheet shed in which about 5

nos. SS Tanks were placed in a row on the RCC foundation and in another open space, there

-

were about 125 nos. solvent-filled plastic and SS (sheet) barrels and the solvent was ordered

from-Mumbai at a price ©f around Rs. 35 to 45 per kg, which we emptied into the tanks of SS

73 =
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in the company. The solvent was sold at Rs. 40/- to Rs. 45/- per kg. So there was a stock of
30,000 kgs. Of solvent which costs approx. Rs.13,50,000/-. At present, | don’t have all the
bills with me; I will furnish the bills later on.

The shed of khata number 459 which is built in about 703 square meters and
the front part was open and the back part was covered with sheet shed in which about 3
nos. SS Tanks were placed in a row on the RCC foundation and in another open space, there
were about 800 nos. solvent-filled plastic and SS (sheet) barrels and the solvent was ordered
from Mumbai at a price of around Rs. 35 to 45 per kg, which we emptied into the tanks of SS
in the company. The solvent was sold at Rs. 40/- to Rs. 45/- per kg. So there was a stock of
1,50,000 kgs. of solvent which costs approx. Rs.67,50,000/-. | don’t have all the bills with
me, | will furnish the bills later on.

Besides our khata, Sanjaybhai Madhubhai Talavia,-owner -of -khata no. 460,
and others have also faced loss due to the said fire and beside this khata, there is khata
no.461 of Sanjaybhia and other which also cauéht‘ﬁre but the loss to their khata is not
known to me.

Eicher Tempo having no. (1) GJ-05-AU-5610 opposite khata no.457 and 459 is
registered on name of our company Ambica Industries and Eicher Tempo having no. (2) GJ-
05-BZ-905 is registered on my name. Both the four wheelers are entirely damaged totally
and the loss to both the wheelers is approx. Rs.10,00,000/-. There are two electric
transformer installed in front of khata no. 457 and 458. There wires damaged due to the
said fire.

The aforementioned facts are true and correct.

Before me

(M.V. Tadvi)

Police Inspector

Sachin GIDC Police Station
Surat City.
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Date:27/07/2020
Myself Mukeshbhai Premjibhai Sonani Age 45, Occupation: Business residing

at Shed No. 93,94 Keshav park Society, Opp. Pandol Industrial Estate, Ved Road, Katargam,
Surat, Native: Village: Godhavata, Ta.: Ranpura, Dist.: Botad, Mobile N0.9825134275.

I hereby personally state as asked by your kind self that as stated to you on
24/05/2020 as per my advertisement and being read before you which is true and correct. |
hereby further state that fire broke out in our khata no.457 on 23/05/2020 at about 5:30
pm. Loss of Rs.55,00,000/- in khata no.457 due to damage to 1,00,000 kg. Solvent was
reported. Afterwards, as per the panchnamu prepared by the police in the presence of
panch, loss of Rs.40,00,000/- to the machineries, loss of Rs.1,50,00,000/- to the chemical
sfock and loss of Rs.40,00,000/- due to colfapsing structure and 8 nos. SS Tanks eéch of 1000
litres fitted on RCE_foundation. In fact, 8 nos. tanks are of 5600 litres have been installed.
Whereas 3 nos. SS Tank in khata no. 459 has been written as 1000 litres each. In fact, the
said tanks are of 10,000 litres each. Further, we have verified the stock of chemicals in khata
no.457 with our CA by obtaining bills of purchase of the said chemicals from the seller and
we have paid the GST of the goods we have sold we have collected the information and
submitted it to the CA, iln which the stock of different chemicals was 374382.36 kg, the
purchase prices of different chemicals stock are different, the total price is Rs.
2,19,57,578.3/-. | hereby present a copy of the ledger duly signed and stamp_ed by the CA.
Stock of Zari Badla Kasab has been mentioned in the ledger which was stored in khata
n0.463 which was sold from khata no.463, but the billing was done in the name of Ambica
Industries khata no.457.

The aforementioned facts are true and correct. Before me
(M.V. Tadvi)

— Police Inspector
— = . Sachin GIDC Police Station
. Surat City.
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f{q] SUMAN CHEMICAL INDUSTRIES
Q. . ’ AN 180 9001 ; 2000 Certifled Company g
LN
¢ :_Adhesives & Chemioal Auxiliaries LA A g 03745 44040
Plot NO. C-1-B-461, Road No.82/4, E-mail : ?unjiy tumln: .'.?. n
G.1.D.C, Sachin, Surat-394230 (INDIA) - OBTIN | AAHDPMATZOPIZX |
, H 2
L ‘ To,
I J PoLTc& TNSPECTOR, \
‘/ ‘ POL TCE STATION SACHIN GiID.C
N i SacHIN, SuRAT
3 SUBTECT Application +o issve Fire certifleate
o R
| Respected digniary,
’\: : - . ,b
T Ths s b inform g et a fiA cetificate ﬁi:fs
| be isved in Tesped of SumaN HEMICAL INDUS
e . _focated ot _sRetN 6T .D.C, SURAT. )
- YEstarday , due 4o Some ungeen cirwmsStances Pl o
o 452 Caught a mossive Frae whide also ignited o
; IA
: i breakout in ovr cOMmpany affecting hatt Cf o
! plont which Inclvdes Yow rmaterials, machine™y ,
3 Paa k“j;{\_‘j m:&Tdh[aﬁs » (_Dﬁ'fd"’hdfﬁ., &f’ﬁ)ms,,, 5%545, \5‘03/}-
L - Jowmens, old 5-10 years challans, bitts, Excse cwshom
A : documes élaff’fc fr"n&_S 0 ete.
G ; g (;,w”y Q@pej;'f You + tke actin as nec¢esSsavy
L . «FO-&_ jw of fiye ceTh ‘P!'C, a'te
0P FOR SUMAN CHEMICAXINDUSTRIES
¢ > 1

*  PROPRIETOR

el

| PLAE - SAcHIN OVIDC. SURAT
ol ‘ DATE » 24 /o5 /20
=

el

’ Welie 83
o 394 wand Ll adx Doy,
N — e A

Gl

76 -

Nebr



S
("

G

xVW/duw/ - /3.
S5 s T
ot & N
suman Chemical Industries “ o5
Plot no. ¢-1-B 461, road no B2/4, G.1.D.c. sachin, surat -394230.
1. | Plat form out side 3,00,000(APPROX)
2. | Plat form Inside 2,50,000{APPROX)
3. |Shed outside 1,75,000(APPROX)
4. |Shed inside_ i 2,00,000(APPROX)
5. | Motor (R1,R2,R3,R4) 2,80,000(APPROX)
6. | LABORATRY APPERATORS 4,00,000 (APPROX)
7. | CONDENSER (HEAT EXCHANGER) 90,000(APPROX)
8. |COPBOARD 20,000 (APPROX)
9. | ELECTRIC WAYRIG & CCTV 4,00,000 (APPROX)
10. | COMPROSSER 28,000 (APPROX)
11. | ADDITIONAL TANK 3 PICS 20,000 (APPROX)
12. | TOTAL 21,63,000
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suman Chemical Industries RO
Plot no. £-1-B 461, road no 82/4, G.I..D.c. sachin, surat -394230.
Stof of raw & finished goods ason 21 March 2020.
SR NAME Qry. RATE | AMOUNT | TAX TOTAL
NO. {KQ) (18%)
3 e 43 180 6450 1181 7611
) 2. | 4260(R) 150 72 10800 1944 12744
' 3. | ACRLYICACID (R) _ 400 90 36000 6480 42480
4. | BA BINDER (F) - 600 62 37200 6696 43896
5. | BINDER 4000 (F) 500 55 27500 4950 82450
. 6. | BINDER 9400 (F) _ [ es0 [0 42250 7608 49853
7. | BINDERFC (F)__ 700 72 50400 9072 59472
: 8. | BUTYL{R) 366 117 42822 7707 50530
9. | DORI BINDER {F) 600 85 51000 9180 60180
10.| ECO-40(R) 100 140 14000 2520 16520
11, | ETHYL {R) ) 325 128 40625 7312 47937
12. | FEVICOL (F) 1850 130 240800 43290 283790
. 13. | FEVICOL PREMIUM PACKING (F) | 150 225 33750 6075 39825
. 14. | FIXER (F) 300 40 12000 2160 14160
5 15. | FORMALDEHYDE (R) 2 230 20 . 4600 828 5428
16. | GLYCRINE (R) 230 46,50 10695 1923 12020
17.LM3I00(F) 1600 | 55 88000 15840 103840
__18.] MEG(R) L 50 53 2650 477 3127
~—[ . 19.]|MMAR) 200- | 184 36800 6624 43424 |
20. | OP TEN(R) i 25 162 4050 729 4779
21, | OTPASTE(R] 130 65 8450 1521 9971
. &y E_LASYIC BAG (P) 546 100 54600 9828 64428
23. | POLYVINYLALCOHOL (R} . 45 325 14625 2632 17257
. 24.| POLYVINYLALCOHOL (R) 60 425 25500 4530 30090
. 25. | PVA EMULSION MBX {F) 4945 | 40.27 199135.2 35844 2348579
26. | PVA EMULSION (PLASTIC ) (F) 1540 | 43 66220 11919 78139
_ 27. | PVA EMULSION FFF) - | 11180 |37.65 420927 75766 496694
28. | RAN -500 (R) 796 195 155220 27939 183159
29. | RANK 301(R) 100 65 6500 1170 7670
30. | RANK X405(R) 100 118 11800 2124 13924
31. | STYRENE (R} ; 380 89 , 33820 6087 39907
32. | TEA(R) 50 124 6200 1116 7316
_33. [ vinyl acetate (R) 18611 | 70 1302770 | 234498 1537269
34.| ZIDEX(R) 193 | 165 31845 5732 37577 |
TOTAL 47745 3129704 | 563341 3693048 |
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' SCN/IND/TECH/BILL/ESTT/NO.1961 )
(- DGVCL
Sachin Ind. S/D.
(>
Date: 25 May 2020

(- To,
¢ The Police Inspector
i Sachin GIDC Police Station,

GIDC Sachin,
« _

Dist.: Surat
i Sub: Regarding complaint for information for the loss to the Dakshin Guijarat Vij Co. Ltd. due to
> fire in the chemical factory at shed no.457, Road No.82, Sachin GIDC on dated 23/05/2020 at
p approx. 18:00 Hrs.
G ar
d Respected Sir, = =
i

With reference to the above subject matter, this is to inform you that myself Hiteshkumar Ramanlal
G Modi Age-41, residing at B-603, Rameshwaram Residency, near L.P. Savani Circle, Adajan-Pal Road,
& Surat. | have been working as a Dy. Engineer in Sachin Industrial Sub-Divisional Office of DGVCL
i since 17/07/2015. My mobile SIM card no. is 9879201186. Under the jurisdiction of Dakshin Gujarat
¢ Vij Co. Ltd., we have to manage and maintain the power distribution in GIDC Sachin area.
s
¢
- . For some reason, fire broke out in shed no.457, Ambica Indsutries located at Road No.82 in Sachin
b GIDC on 23/05/2020 at approx. 18:00 Hrs. and the fire spread further due to the presence of
< flammable chemicals in the factory and the fire spread up to the adjacent shed no.458 to shed
’1’5; no.
e 461. Thus, the 100 KVA capacity power transformer of Dakshin Gujarat Vij Co. Ltd., which was placed
b outside Shed No. 457, also caught firedue to the fire incident and the electrical wires of the nearby
« power line also caught fire and service cable and p(?wer meter of shed n0.458,459,460 were burnt.
4 Due to this fire, Dakshin Gujarat Vij Co. Ltd. has_suf-fered an estimated loss of Rs. 34500/-. So, it is
O el ]
<
s
G ]
¢



requested to file a complaint and take appropriate action.

A copy of the rojkam carried out by this office is enclosed herewith.

With due expectation of cooperation.
Yours faithfully,

Dy. Engineer(DGVCL)

Sachin Industrial Sub-Divison
Encl.: As above

Copy to: The Executive Engineer, DGVCL, Sachin Industrial Sub-Divisional Office, Pandesara, Surat

for your information.

81 -

343



Y S T s U o U o S e S o U o S ~ g~ .
& N C o O« T E & ¢ £ ¢ & g 7 £ - gl faS . S S <« X = T =
) - : < < < < O« ) {
i} )
Ja - A
NW& /6 16, 9m2
“
o
~ 4
X SR s ¢ i_ﬁﬁ[r;f\w’;

ck at the moment of fire

Subect Reply for confirmation about tenant chemical sto

i

Respected Sir/Ma’am,
Sureshchandra Kapadia, owner of Plot No. 460, Road No. 82C, am replying to your veroa

query on my tenants’ chemical stocks when the fire which started from Plot No. 457,458,455
engu fed my property (Plot 460) and entirely destroyed the place.

- ]
Ragken!

r
s

| had tried reaching to my tenant and contacting him. but so far, | was not able to get a hold of n

by any means
INWARD

please take a note of that.

! RN i éz}l ‘; QQ HQI qO /;5 o

yours faithfully, Date )Ou x l,c . 2! 3
G PC BOARL SURAT Bl :

P e : gt 3 s

Rakesh Sureshchandra Kapadia
S14h
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